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' (Saka).

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

SHRI SATYASADHAN CHAKRA.
BORTY : It is with great difficulty that
we have quorum.

ot T faam| qrEam (grofgR) @ F
& forg syt =iz faar sifag fafaeex
w1 gfaadedr oegg fafaex ggtr &
a8y |

st @rgmogwr wfear (ISE) - gW
wqrar § 1+ (s

o an faere areaT SRR @
giefagr Hifaq 1 ag aYy srasT afgwr 3

Heqw AFIT : TH ATAT § FTH7 FWQ
& ‘

SHRI HARIKESH BAHADUR :
there is no quorum.

1 find

SHRI SATYASADHAN CHAKRA-
BORTY : The Parliamentary Affairs
Minister is busy in ‘Kar Seva’. Tell him
to do at least Parliament seva.

ot Wt TW anT@ : asaer o, X QY
worw T @ §, & sqFedr N 3@ F QU
Wgiageaz e ad 5 A

2

dada w1 WA F agi g  Av AR )
wady w14 w4 agi 7 g g adwT v\
g ,

ORAL ANSWERS TO QUESTIONS

Allocation for Flood Control in 1984-85

*290. SHRI MOHANLAL PATEL :
Will the Minister of FINANCE be pleased
to state the total amount earmarked to
face the flood situation in the country for
the year 1984.85 ?

THE MINISTER OF FINANCE
(SHR1I PRANAB MUKHERIJEE) : An
amount of Rs. 100 crores has been
provided in the Central Budget for 1984-85
for providing assistance to States on
account of relief expenditure on floods/
cyclones, hailstorm etc.

SHRI MOHANLAL PATEL : Sir, the
average annual loss due to floods has been
calculated at Rs. 1500 crores and every
year we are spending Rs. 200 to Rs. 300
crores on relief works in the affected
areas. Central Flood Control Board has
been working for the preventive measures
for the last twenty years byt ooly Rs. 600
crores have been allocated to the Board.
This is a very poor amount. Has any
survey been made or project report pre-
pared about the preventive measures to be
taken ? If yes what is the total amount
involved and duration for completion ? If
not, will the hon. Minister consider more
attention being given to the preventive
measures ?

SHRI PRANAB MUKHERIJEE : Sir, 1
am afraid the question is a little misplaced.
The question is for providing flood relief
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and allocation made in the Central budget.
So, I have replied to that. Obviously, it is
an important question but my colleague the
Agriculture Minister is more competent to
answar this question.

MR, SPEAKER : This matter has al-
ready been discussed through Calling Atten-
tion motion and there was a separate debate
also.

SHR1 MOHANLAL PATEL : What is
the ceiling of assistance of each item due to
loss on account of floods ? Now, Sir, the
present pattern of assistance was conceived
many years ago. In the context of the
current prices is it not necessary to revise
this pattern of assistance ? According to
my information only Rs. 250/- are given
for total destruction of the ‘kucha’ houses
on account of such calamities. Sir, the
poor people suffer more. Will the bon.
Minister consider to revise this pattern of
assistance ?

’,

SHRI PRANAB MUKHERIJEE : Sir,
the Seventh Finance Commission looked
into this matter and they prescribed certain
ceilings in respect of the States and if the
expenditure Is withio the ceiling as per the
recommendations -of the Seventh Finance
Commission, of the margin money that is
provided to them, it is met from that. If
the expenditure goes beyond that then 75
per cent is met by the Central Assistance
and 25 per cent is met by the States. I do
agree that the amount which is being fixed
for, say, repairs to the houses or of pro-
viding materials is not quite adequate but
the hon. Members will agree with me that
it might have been a desirable situation
that we can compensate 100 per cent but
the constraint on resources does® not
allow us to do so. Eighth Finance Com-
mission has gone into this problem in a
greater detall ard they have made one
improvement over the recommendation of
the Seventh Finance Commission in the
sense that they have provided Rs. 240
crores—earlier the ceiling prescribed was
Rs. 100 crores, the Eighth Finance Com-
mission has recommended Rs. 240 crores
and they have said that Rs. 120 crores will
have to be provided by the Union Govern-
Enmondemnd of the States. Now, what
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would be the effect of this ? I can give
a couple of instances. For instance, for
AndBra Pradesh, the Seventh Finance Com-
mission ceiling was Rs. 8.58 crores and the
Eighth Finance Commission recommended
Rs. 24.50 crores. For Gujarat, it was Rs.
9.56 crores in the Seventh Finance Com-
mission and the Eighth Finance Commission
recommended Rs. 28.7$ crores.

-
SHRI HARIKESH BAHADUR : What
is the real value of these amounts ?

SHRI PRANAB MUKHERJEE : ] am
not getting the revenue’ in terms of real
value. | am getling the inflated value.
My money does not have a separate value.
So, as the hon. Members are aware we have
accepted the recommendations of the
Finance Commission. Apart from that,
as 1 mentioned on earlier occasions also,
first the State Governments submit a Memo-
randum, then a team goes and visit the are-
as and thereafter a Committee which is
known as High Level Committee looks into
these aspects. Thereafter, we agree on what-
ever the high level Committee recommends.
But, of course, there Is a big difference.
Normally the factual position which we find
is that if they ask an amount of Rs. 200
crores, we are in a position to provide Rs.
20 crores. That is the position.

SHRI M.M. LAWRENCE : Sir, during
the recent floods in Kerala, there was a Jot
of damage and loss to property and life.
The Kerala Government has requested for
financial relief to rehabilitate the flood
affected people. May 1 know from the hon.
Minister what is the extent of financial
relief asked for by the Kerala State Govern-
ment and the amount sanctioned by the
Central Government for flood relief pro-
gramme ?

SHRI PRANAB MUKHERJBE: We
have received a representation from the
Kerala Government which is being exa-
mined by the Agriculture Ministry and
tirereafter it goes to the Planning Commis-
sion for further examination. 'I have not
yet received it. But I can tell you that
they have submitted the Memorandum
which is being considered by the Central
Government.



] Oral Answer. SRAVANA 19, 1906 (SAKA) *  Oral Answers 6

it T faene qreETa : arsasr q@aq’, Mabhanadi is a big problem, I know. But
for that there is another Ministry to look
AL w1 AT AT Nl g fw TE oo,
ST N Wr 3 | ¥ GIHTH ATAFT ATZATE
f& oz fydwa % fag sar sy 9 ufa Imposition of Additional Excise on Vanaspati

arafea wY §ar afi ? " %291, SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to

o0 § gg aAAr Argar g fe fage sy sate:
At arg #Y waraw feqfs &, gad fag g (8) whether Government have imposed a
T $ I @ ) fagre aw A new additional excise impost on Vanaspati
afae¥a & fag frar § ? ga arg 1 fn). Vof 11 Moy, 1984
fawT Y e ge &9 afw &1 grauTT fear (b) if so, full details and background

T a1 A ? thereof ;

SHRI PRANAB MUKHERJEE : It is (c) whether there have been any protests
a patent question and the reply will also be against this levy ; and
a patent one. So far as the provision for .
flood control is concerned, the bon. Member (d) if so, the details thereof and Govern-
is fully aware of the position because we ment’s decision thereon ? -
have given the Plan Document where the .
Central sector and the State sectors taken THE MINISTER OF STATE IN THE

- together, during the current plan, we have MINISTRY OF FINANCE (SHRI S.M.
allocated about Rs, 1000 crores for preven- KRISHNA): (a) to (d). A statement is
tion of floods. The other parts of the laid on the Table of the House.
question relates to relief provided to the
States due to flood havoc or damages
caused by flood. So these are two different
questions. ’

Statement

(a) to (d). A conmcessional rate of excise
a duty of five per cent ad valorem was leviable -
on vegetable product until the 11th May,
1984 in terms of notification No. 24/65-
Central Excise, dated the 28th February, 1965.
This notificatien was inadvertently rescinded
on the 1ith May, 1984 with the result that
vegetable product attracted the tariff rate of
excise duty of ten per cent ad valorem from
that date. The concesuional rate of five per
cent ad valorem was, however restored with
cffect from the 1st June, 1984. Further,
Government have decided not to levy central
excise duty on vegetable product in excess of
five per cent ad valorem during the period
from the 11th May, 1984 to the 31st May,
MR. SPEAKER : 1 think he will not be 1984, as requested by the vanaspati industry.
able to answer this question.

+ SHRI CHINTAMANI PANIGRAHI:
May 1 know from the hon. Minister whether
the Government is aware that Orissa
Government had prepared a detailed plan
for the control of Mahanadi floods ? Every
year, the flood in Mahanadi, beyond
Hirakud Dam, has been causing a great
loss and damage to the life and property in
the areas. I would like to know whether
any such proposal is pending before the
Government so that you can work out a
scheme for prevention of flood havoc in
areas beyond Hirakud Dam in Mahanadi
river. -

SHRI H.N. BAHUGUNA : The hon.
SHRI CHINTAMANI PANIGRAHI :  inigter has, in the written statement, stated

I hope the hon. Minister has somethiog  that the notification regarding concession
to say about this Mahanadi floods. It is a rate of excise duty of S%Bi‘nste:d of 10%0 oanl'
big problem for us. TI?e bon. Minister can vegetable products was inadvertently with-
say something about this. drawn. May I know, (a) who is responsible
SHRI PRANAB MUKHERJEE : The for this inadvertence, (b) has any action
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been taken against the person responsible,
and (c) what permanent remecdy has been
provided s0 that such inadvertence does
not take place hercafter ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Sir, constituti-
onal and moral responsibility is all mine,
because 1 preside over the Ministry. But how
it happened, I will explain in a little detail.
As the hon. Member is aware, there was a
proposal in the Finance Bill that silver would
be shifted from Central Excise Classification
item No. 24 to Item 68, and this notification,
as the hon. Member is aware, is a very old
one. The notification was issued on 28.2.1965,
where it was said that on one of these items
viz., vanaspati — though the duty is 10%, they
are not to pay more than 5%. In the original
notification there were 14 items, and over
the period of years a number of items were
removed from this particular notification.
When after the passage of the Finance Bill
on 1ith May, the rew notification was issued,
as 1 bave mentioned in the statement,
inadvertently—and I am sorry for that—botb
these two other items, silver and silk fabrics
which are also covered by that were pnot
taken note of. What should have been done
pormally is that for these items secparate
notification should have been issued on the

same date.

Now, when it came to our notice, immedi-
ately on st June, we rectified the position
and said that the Vanaspati industry is oot
to pay 10% as a result of rescinding the
earlier notification om 11tb May, from Ilst
June they have to pay 5%. Now the question
comes, what is happening for the period 11th
May to ist June, 20 days. For that also, I
have replied tiaat there is a legal formality,
11 (c) is there ; notification has to be issued
and before that certain information has to be
got. Tbis is a formality. That point is also
taken care of. We have already taken care of
the problem created as a result of our
mistake and once again 1 express my regret
for the mistake caused by my Department.

SHRI H.N. BAHUGUNA : While 1
congratulate the Minister for such a candid
reply, because it seldom comes ; it is a re-
freshing change. To that extent, | am happy.
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MR. SPEAKER: A good change is
always welcome.

SHRI H.N. BAHUGUNA * Yes, and I
have already congratulated him for this
refreshing change of admission of something
which bas gone wromg, because things can
80 wrong in such a big organisation.

May I request the Minister to go into the
whole structure of Vanaspati industry ? What
is happening in the Vanaspati industry is,
that unlike the rest of the world, we are

" hydrogenating it, adding nickle to it, adding

80 many catalysts to it, washing them out,
adding vitamins etc. What we are importing,
we are giving to the Vanaspati industry at
Rs. 9.50 per kg. and that is being processed
by them to be sold from Rs. 21/- to Rs. 27/-
per kg. depending on the mark and label,
because Ganesh Flour Mill will given one
mark and the other industries will give other
marks and so on. May I know whether you
will allow soyabean, groundnut oil and other
types of oil to be just refined and sold as oil,
which will be much cheaper and bring down
the price of this particular commodity which

is in the interest of the people ?

SHRI PRANAB MUKHERJEE : With
regard to the problem of edible oils, presently
we are giving 65% of the imported material
to the vanaspati industry. .

As the hon. Members are aware, these
matters are being looked into. Strictly
speaking, not as a Finance Minister, but in
the other capacity as the Chairman of the
Cabinet Committee, 1 am also involved
with it and the suggestions which the hon.
members have made will be taken into
conrideration.

st WA W QTR ;e Y, x@ Am F
94l & FaTA W AW AT AR MG N
94T & qaTe ) FHT AT I[FII AT AR
HTHTT X Iq 9 Qww famre--

Rt ot Aoy wgwen : wgt foar 7 ag
A ArwaTeE g7 faea v fee & frar

Y A R AT : aege oY, q% @
HATTF WISAH { ATTAT TOGAT § JAHT FLvaAT



9 Oral Answers

war gt fe oY ot @FAr wfgg g1 Sawy
fawzrz aft, fad awx g€, @ foegia
4l FwT & A T s, afes m #
Aurl W), F¥zd F AR gdIEd 8
9T & 7§ AT AR, AT GIRI A, AS
WY JAFT AET AT S &I F qE@ faq
qr i @t sgr w« o 3w fga F IR,
HAT FZF AN § QY AIE H FTEA F
IAT 72 W gEr Afgd, AfF ATHE W G
w1z fear sg, ar fasi ¥ o= A F AN
AYFT AFIT §, N A T Ae | § AR
Y T3 @ &, T HIEIH IS 98 ¥4l
FIEFTT |4l & I I AT
FIIGTAT ® TATN AR AIGA &7 F179 37
a3 gAfaaTT % T Y @ R fadF wrg qm-
qra w3 faaat Fdf F) w31 9q71 AR ST
fear a1, ITH THIA, TF7 FN ? AT gAD
1Y IUTQ FT JIAZT FA ?

SHR1 PRANAB MUKHERJEE: So
far as the first part of the question of the
bon. member is concerned, he himself
would agree with me that it is beyond the
competence of my Ministry to answer that.
And it has been discussed in detail. In
regard to matters arising out of the price
gituation, which be has referred to, in fact,
we have taken certain decisions particularly,
not only this, with reference to vanaspati
industries and others. But as the hon.
members are aware, there was a problem
created, as a result of the mnon-availability
of raw-materials, by putting a total ban on
import of tallow, in the soap industries.
So, arrangements are being made to import
fatty acids as substitute, not only to protect
and to utilise the capacities created in
various industries, but at the same time to
bave an effect on the price front.

off WA «TTE ;G WY 9&T arEy Sy
Qe T@ W {1 919 a1 T  afEae
FAA I IFFARAFATFI@ G

Asq WA : T § I@ T
it HAYCR AR ; 13 H A1 G
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Clearance of the Clalms of Indians from
Bangladesh Regarding their Property

*292. DR. VASANT KUMAR
PANDIT : Will the Minister of COM-
MERCE be pleased to lay_ a statement
showing :

(a) whether the custodian of enemy
property for India by notice in 1971 invited
applications of affected persons from East
Pakistan (now Bangladesh) ;

(b) whether, after Bangladesh was
formed Government constituted two panels
in 1975 for verification of claims and pay-
ment thereof ;

(c) the decisions taken by Government
in 1981 and 1984 on this issue of compensa-
tion ; and

(d) the steps proposed to be taken to
clear the claims of Indians from Bangladesh
regarding their property ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) to (d). A statement is laid on the Table
of the House.

Statemnent

(a) Yes, Sir.

(b) In 1974, the Government constituted
a Panel under Chairmanship of the Custo-
dian of Enemy Property, Bombay for
verification of claims for payment of
ex-gratia.

(c) Inorder to expedite the process of
verification of claims, in 1980 the Govern-
ment increased the number of panels from
one to eight ; and the value of claim to be
initially scrutinised was raised to Rs. 50
lakhs from Rs. 10 lakhs in 1982.

(d) Government.of India have been in
touch with Bangladesh authorities in order
to ensure that the properties vested hy them
are not disposed of without the consent of the
owaners or without the question of compen-
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sation being settled between the two
countries. Government will continue to
pursue the matter with the Bangladesh
authorities in the interests of the rightful
owners of these properties, including those
who are now in India.

DR. VASANT KUMAR PANDIT:
The statement given in reply to my question
makes a very sad reading. Originally in
1971, they invited applications by giving a

* notice. After three years they constitute
a panel, to go into the verification of claims
for ex-gratia payments. Again after six
years, they increased the number of pancls
from one to eight.

May 1 know from the Minister, as to how
many claims have been received till now ;
whether any claim has ever been given up
till pow ; what is the total amount involved
in these claims and what machioery is now
being set up to expedite these things,
because we have increased the amount in
1982 from the original Rs. 10 lakhs to
Rs. 50 lakhs so that new. applications will
come ? In view of that, will ths Minister
inform the House, as to how many applica-
tions are pending with them, what is the
amount involved and whether any claim has
been - given up till now ?

SHRI NIHAR RANJAN LASKAR: 1
think my friend has rightly said that the
period of filing of claims was upto 15th
April 1972. At that time, according to
available information, about 3944 persons
registered their claim with the Cugtodian of
Enemy Property. Except 43 out of the
3944, everybody’s claim has been settled
Dow.

After that, the information is that the
time was extended, and the final date
was 3ist July 1977. That was the last date
for submitting further claims. In view of
this new position, we received 53,549 claiwos.
They are registered ; and out of these 53,549
cases registered, so far 14,180 cases bave
been settled.  Arother 14,710 claims remain
to be settled. Because all the pariiculars
have not been received, we arc again trying
to write to the claimants. Then there are
about 24,659 claimants who have not filed
documents and so incomplete applications,
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and they have been treated, as rejected. So
far, we have distributed Rs. 56.88 crores.

DR. VASANT KUMAR PANDIT: In
reply to (d) of my question, the reply given
is very casuil. The Minister is very much
aware of the recent developments in
Bangladesh. Has the Government studied
the implications of the recent order of the
Bangladesh Government for the auction
sale of properties held by Indians, and the
implications of that as far as the claims of
Indian property-owners are concerned in
Bangladesh ; and whether, as it was settled
under the Nehru-Liagat Pact with West
Pakistan at one time, any such pact is in
the offing, so that we can settle thesc claims
arising out of the new venture which Bangla-
desh is about to set up ?

SHRI NIHAR RANJAN LASKAR:
These questions concern the External Affairs
Ministry, but I can inform the hon. Member
at this stage that the Government of India
have been in touch with the Bangladesh
authorities, including those at the highest
level there, in order to ensure that the
properties vested in them are not disposed
of without the consent of the owner, or
without the question of compensation being
settled between the two Governments, viz.
Government of India, and the Bangladesh
Government. 1 can assure him that the
Government will continue to pursue the
matter with the Bangladesh authorities, in
the interests of the rightful owners of these
properties, including those who are now in
India. This is our position.

SHR1 SATYASADHAN CHAKRA-
BORTY : 1 would like to know from the
hon. Minister whether he is aware of the
fact that Bangladesh Government has
already disposed of textile mills owned by
Indians to private agencies, without the con-
sent of the owners. In his reply, the Minister
has said it—1I do not doubt the good inten-
tions of the Government. In the Consulta-
tive Committce, 1 had raised it, and I know
the Government has been pursulng the
matter. But the point is that the Bangla-
desh Government has been determinedly
doing it. The case I have cited is that of
Dakeshwari Cotton Mills. It has been done.
Is the Government going to lodge a protest
because here, the reply says :
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“...to ensure that the properties
vested by them are not disposed
of without the consent of the owners,
or without the question of compensa-
tion being settled between the two
countries. Government will continue
to pursue the matter with the Bangla-
desh authorities...”

There are doing it. But till now, they have
disposed of two mills worth crores of
rupees. In view of this, is the Government
going to lodge a strong protest and also to
take actijve measures including sending a
delegation to Bangladesh to appraise them
about it and also to take other measures
which are possible to take under inter-
pational law and under agreement that
exists between the two countries.

SHRI NIHAR RANJAN LASKAR:
About this particular cotton mill, I now
have no information with me. However we
have some report with us that the Bangla-
desh Government are making
arrangement for the disposal of the pro-
perty. As you said, we have taken up the
matter with the Bangl'ade:h Government
and they have agreed to consider this. But,
uptillnow, we have not received any formal
reply.

MR. SPEAKER : You find out. He says,
he has not got any information.

SHRI NIHAR RANJAN LASKAR:
I have not got any information now.

SHRI SATYASADHAN CHAKRA-
BORTY : They have sent a memorandum
to the Government of India. I want you to
lodge a complaint and send a delegation
there.

SHRI NIHAR RANJAN LASKAR: I
have already said that the government has
taken up this issue with the Bangladesh
Government, but there is no question of
sending a delegation.

SATYASADHAN CHAKRA-
involves crores of

SHRI
BORTY : It
rupees.
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Standard of Service :n‘d Cleanliness in
L.T.D.C. Hotels

*293. SHRI N.K. SHEJWALKAR1!
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether quality of service and standard
of cleanliness is not up to the mark in the
LT.D.C. hotels ; and

(b) if so, the steps being taken to improve
the conditions ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED-
ALAM KHAN) : (a) and (b). The quality
of service and standard of cleanliness in
ITDC hotels are of the requisite standards.

SHRI N.K. SHEJWALKAR : I am
surprised at the reply. There was an Un-
starred Q. No. 1915 dated 3rd August, 1984.
Apart from other things, I had asked about
the occupancy ratio of these hotels. If you
kindly look at the chart, barring only two
or three hotels, you will find that the occu-
pancy ratio is less than even 50 per cent ;
not even that ; somewhere, it is 20 per cent,
34 per cent and so on. I think every hon.
member will agree with me that after all a
search has to be made by some agency as
to what is the cause of this small occupancy.
New hotels are coming up and the occu-
pancy ratio of those hotels is much more
than what is actually shown here. If we
can remain satisfactory by saying that
everything is all right, I have got no objec-
tion. The tariff of other hotels here like
Maurya and others is muck more than what
our hotels are charging ; even then their
occupancy ratio is much more than our
hotels. There is no room available. If you
are satisfied that everything is going on
well, well, I have nothing to say. Have you
ever tried to examine the complaints which
are there regarding the staff, their behavi-
our, water, service, bath rooms ? Has any
committee or anybody examined all these
things ever 7 On what basis have you come
to this conclusion that everything is all
right 7 What is the record of these com-
plaints in all the hotels and what is the
result of the enquiry ?
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SHRI KHURg'HEED ALAM KHAN :
The hon. member is right in saying that
the occupancy ratio has not been very
encouraging. But I must admit that there
are certain specific reasons for it, parti-
cularly it may be noted that out of the
3834 total rooms that are owned by the
ITDC, the 2740 rooms are in Delhi itself ;
and in Delhi, 1981-82, the total rooms of
all the hotels including MTDC and the
private, were 3400 ; in 1982-83, they have
gone up to 78C0. This additional capacity
has definitely affected the cccupancy ratio.

Becides, we have one disadvantage in
ITDC, that is, the ITDC has, no link up
with any international chain of hotels and
link with International chains like Rilton
Intercontinental, Sheraton, and with many
other such chains.

This is a little disadvantage.

As far as the services go, as far as the
appointment of committee goes, it is a con-
tinuous process and there is a committee
which always inspects and in that committee,
apart from the management representative
we also have a doctor and a hotels expert.
We have also got laboratories where the food
is tested, uncooked food is tested, cooked
food is tested, hall-cooked is tested. These
are all the steps that have arecady been taken
and are continyously being taken. I assure
the hon. Member that in the next financial
year the results will be much better than
what have been in the past.

ot QRoWoFHANWT : qq T AT A, 7
g i

SHRI KHURSHEED ALAM KHAN : |
can assure you that we will be in ; you may
be out.

SHRI N.K. SHEJWALKAR : Not you ;
you and me. Of course, somebody will be
here. No problem.

My question has been circumvented. I did
not ask as to actually what has been the
total occupancy. The whole thing is, I have
put it in this way, that the occupancy ratio
in the other hotels is increasing while that of
yours is decreasing. For this you mentioned
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about the international links of other hotels,
etc.

In the same question, to which 1 have
referred, which was asked on 3-8-1984, 1
also asked about the measures that were
taken to attract more guests. That is the
question which I have put. The reply does
pot say what you are saying now, about the
international links and other things, which
come in the way. I will tell you one thing.
The standard of your hotels is expensiic.
1f you do not want to accept, 1 cannot say.
1 want to warn you, that this is all public
money which is being spent. If you can,
please give me the reason why your occupa-
ncy ratio is less than what it is in the other
hotels,~ forget the number—and wby it is
less.

SHR1 KHURSHEED ALAM KHAN:
1 am sorry, I cannot forget the pumber.
Besides it is also to be kept in mind that the
ITDC hotels have been constructed at places
where people go only for three months to
6 montht and no private entrepreneur or
private hotelier is going to construct a hotel
there. -

You asked & question about the ITDC
Hotels, and for instance if 1 construct a
hotel in Kantla Forest area, which is occupi-
ed only for three or four months, how can
1 withdraw the hotel staff for the remaining
nine months ? I cannot sack them. Do not
forget that ITDC is a Tourist Development
Corporation, it has to develop the infras-
tructure, no doubt onganising such provision
is very important for tourism and we have
to provide tbe infrastructure and parti-
cularly if it is at places where the private
sgctor is not prepared to go.

st faem qéwwe : fest & qmw
812 & §0O7T 100 FAA ®) 77 3T ¥ FATY
&1 HTH QF a1 & 9« @1 &, e wau)
T @9 A KT HFMA § 1 3 FA QF QI
qwzag ge 1 & e wigan g v owan
9GS IT FHU ®) A7 7T F GWA N
ATAVATAT 4Y, JAET I 43T § A JAY
L AN QAT AT N AT AR KT
saragifis gfeewion amd wawz g @A
wAd €Y g 1 wid fegr o w@gr g ?
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SHRI KHURSHEED ALAM KHAN :
I must inform the hon. Member that
Ashoka Hotel is about 26 years old and it is
important that we do the renovation, and
particularly in view of the fact that there is
a large number of hotels which have come
up. It will be very difficult for us to
compete with those hotels and naturally
therefore we will have to spend money and
renovate the hotels. One hundred rooms
have been done at a time. There are five
hundred rooms and naturally we cannot
close down all the rooms at a time and we
cannot get all the rooms renovated at a
time.

it faerra sewATC : FAeaE WG, 800
TATAAFTCEF EAAATE 1 100 & @ &
FE @AY 80 FAIT TIA A1 &1 I
g

Sqeqer AR : AT ATT FEIN QAT TEY
&L qFA | AYT T77 FF A1 FAT G
R |

st faere waware : oF @i § faeme
T+ & fear aq1 § AT giw A9 aw A
FUL q7C /A | ¥G G § FAT 9T &
FwETT AT AA I & gOA F fag, ar ¥
agY srAar Fgar § i gad P aaragifos
gfsetor sraard § av agdf ?

SHRI KHURSHEED ALAM KHAN :
I would like to again stress that the renova-
tion is a process which is to be completed
over a period of time. You cannot do it in
one year. (Interruptions) This is not only
done by us, but every hotel does it and in
this manner they do it.

=} faq@ HERAW : OF GAIX CF @9
FT g% ¢, T G 3] AT wO@T g 7

SHRI KHURSHEED ALAM KHAN :
We do floor by floor.

Proposal to set up a Betel Leaves Export
Promotion Council

*294. SHRI SATYAGOPAL MISRA :
Will the Minister of COMMERCE be
pleased to state :
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(a) whether there is a proposal under the
consideration of Government to set up a
Betel Leaves Export Promotion Council in
the country ;

(%) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) No, Sir.

(b) Does not arise.

(c) The export of betel leaves is negligi-
ble. Hence it would not be administratively
and financially viable to set up an Export
Promotion Council for this commodity
alone.

SHRI SATYAGOPAL MISRA : Betel
leaves are mostly grown in West Bengal and
partly in Andhra Pradesh, Orissa, Tamil
Nadu and Bihar. There is also much scope
for exporting betel leaves to different coun-
trics. But the hon. Minister has said in
his reply that it would not be administrati-
vely and financially viable to set up an export
promotion council for this commodity alone.
There are different export promotion
councils in our country for different com-
modities, but the Government has decided
not to set up betel leaves promotion council
in our country at present. Since there is no
export promotion council for betel leaves in
our country at present, definitely somebody
must be looking after it. May I know the
pames of agencies which are at present
looking after the export of betel leaves and
what they are actually doing in this respect ?
What are the details of the steps that the
Government has taken so far or proposes
to take for the promotion of export of betel
leaves ?

SHRI P.A. SANGMA : In the last few
years the amount that we fetched by export-
ing betel leaves is in the range of Rs.40 lakhs
to Rs. 80 lakhs. It was Rs. 40 lakhs in
1980-81 and it had gone up to Rs. 80 lakhs
in 1983-84. For a commodity which fetches
about Rs. 80 lakhs it is not possible to have
a separate export promotion council. We
have a processed food export promotjop
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council which looks after the export of this
particular commodity.

SHRI SATYAGOPAL MISRA : By ex-
porting betel leaves we can earn a large
amount of foreign exchange. At the same
time, we can help the poor farmers.
Previously we heve exported betel leaves
amounting to more than Rs. S crores per
year. Recently it has come down. There-
fore, may I know the names of the countries
to which we are exporting betel leaves and
what is the amount we have earned by ex-
portiog betel leaves in the year 1983-84 and
1984-85 7 Is it a fact that the Government
of Pakistan have imposed restrictions or
importing betel leaves to their country from
our country ? 1fso, has the Government
of India taken up the matter with the
Government of Pakistan to withdraw this
restriction ?

SHRIP.A. SANGMA : We export betel
jeaves to Pakistan also. 1 do not think
there is any restriction. The countries to
which we export betel leaves are Pakistan,
Saudi Arabia, UK, Kuwait, Nepal, Bahrein,
and UAE. 1do not know about the facts
and figures which the hon. Member has
mentioned. According to my list, the
highest amour:t of export that we have ever
done was in 1978-79 and the amount is
Rs. 132 1akhs. .

SHRIMATI GEETA MUKHERJEE :
1 come from a betel leaf growing area.

MR. SPEAKER : Do you take betel
leaf 7

SHRIMATI GEETA MUKHERJEE :
We grow very good betel leaves. In
our area, girls are required 10 take betel
leaves when they go out. I fully appreciate
the point raised by my hon. friend. It is
clear from the list of countries to which
betel leaves are exported, as stated by the
hon. Minister, that there is really a possibi-
lity of increased export of betel leaves to the
countries in the Middle East, which have a
strong taste for thesc leaves. If the ex-
port of betel leaves can be pushed up, our
small peasants can be benefited. On the
other hand, if the price falls down very
much, they will be put to hardship. I would
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like to know whether they are going to make
special efforts to popularise this item in
those countries through exhibitions etc.
Further, when people from those countries
come to India in a delegation will the
Goyernment take special measures to ex-
hibit-’hem and also some special demons-
trations to attract people ?

MR. SPEAKER : At least tell them
where not to spit in the corridors.

SHRIMATI GEETA MUKHERIJEE : 1
would like to know whether all the prelimi-
pary steps are being taken and, if not,
whether they will consider them.

SHRIP.A. SANGMA : We have been
making efforts to popularise our betel
leaves. But it is not enough to popularize
betel leaves alone. Along with it, we have
to popularise betel nuts. We are trying to
popularise both these items. The figures I
have mentioned will show that it has been
going up and it is because of our efforts.

SHRI BHERAVADAN K. GADH-
AVl : Goveroment are exploring ways and
means to increase our exports as much as
possible. Betel leaves is one of them. In
Gujarat and Saurashtra and also Kutch
there are so many betel leaf plantations.
Are Government aware of the fact that sea
water is entering these plantations and the
growth of betel leaves is very much affected?
What steps are being taken to save those
plantations ?

SHRI P.A. SANGMA : This can be
answered by the Minister of Agriculture.

Marketing Crisis in Coffee

¢295. SHRI N. DENNIS : Will the
Minister of COMMERCE be pleased to
state ¢

(a) whether his attention has been in-
vited to the ‘Business Standard’ dated 1ith
July, 1984 in which it has been stated that
coffec is in for a marketing crisis in the
country in the coming years, & crisis worse
than what it faced in 1940 which led to the
formation of the Coffee Board ; and
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(b) if so, the problems being experienged
in this regard and the steps Government
have taken to meet the situation for the
development of coffee in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) No such crisis in the marketing of
coffee is anticl,ated.

SHRI N. DENNIS : The hon. Minister
says in his answer that no crisis is anticipat-
ed. But there are problems in coffee
marketing due to stiff competition in offering
discount to the non-quota countries, drop
in production of coffee in 1983, mounting
cost of production, glut in the international
market and levy of duty. May I know from
the hon. Minister whether the losses suffered
by the coffee growers on account of high

" discounted sales and other difficulties would

be compensated by the Government from
the accumulated collection from the cus-
toms duty and other mecans ? May I also
know whether the Government would take
steps for enhancing the export guota in the
year 1984 and also subsequent years ?

SHRI NIHAR RANJAN LASKAR @
I have already said that there is no such
crisis likely to come evern if next year we
have a bumper crop of 1,62,000 to 1,70,000
tonnes. Our quota country commitment is
about 40,000 tonnes and requirement for
non-quota country i8 also of similar order.
Our domestic consumption of coffee is
60,000 tonnes. Then we have to keep some
balance for the next year. So, seeing all
these things, 1 do not think there is any
crisis.

SHRI N. DENNIS : Sir, availability of
surplus coffee in India is not fully made
known to non-quota countries. We are
depending mainly on one country, i.e. the
Soviet Russia , for non-quota sales. So, there
is a high discount in its sales.

Coffee growers and exporters are aggriev-
ed on the recent decision of the Coffee
Board to secure for itself more than half of
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the total export quota against the recom-
mendations of the Public Accounts Com-
mittee, which is ‘fifty-fifty. May I know
from the Hon. Minister whether the Govern-
ment would come forward with a decision
to set up an organisation like Coffee Trading
Corporation on the pattern of Tea Trading
Corporation or the Cardamum Trading
Corporation for the trading purposes of
Coffee and relicving the Coffee Beard from
its trading activities so as to facilitate the
Coffee Board to concentrate its attention
more on other developmental activities ?

SHRI NIHAR RANJAN LASKAR: I
think there is no necessity for a separate
agency. Coffee Board itself has got the
competence. They have the required exper-
tize and they can do this.

Trade between India and EEC Countries

#297. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of COM-
MERCE be pleased to lay a statemest
showing :

(a) the value of goods exported and
imported in foreign trade between India and
European Economic Community countries
during the years 1982-83, 198384 and
1984-85 (upto the end of June) ;

(b) whether India’s foreign trade with
European Economic Community countries
is running in adverse balance ;

(c) whether E.E.C. countries reluctance
to import Indian industrial goods, textiles
and measures imposed against Indian ex-
port, result in our adverse balance of
trade ; and

(d) ifso, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a)to (d).
A statement is laid on the Table of the
House.
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European Economic Community during
1981-82 to 1983-84 (available upto Decem-

The trade between_ India and the ber, 1983 only) has been as follows :
(Rs. in Crores)
Export Import Balance of Trade
1981-82 1515.28 3016.86 — 1501.58
4
© 1982-83 - 1436.77 3187.44 — 1750.67
1983-84 1229.98 2294.75 — 1064.77
(Dec. "83)
Import of some of the commodities into categories. We have quotas of certain

EEC is regulated. India has been striving
for improving market access of certain pro-
ducts of specific interest to It. Such issues
are taken up at various levels from time to

time.

SHRI BRAJAMOHAN MOHANTY :
Sir, annually we are put to a loss of more
than Rs. 1500 crores. It appears that we are
being subjected to the colonial exploitation.
As a matter of fact we are not allowed to
export all industrial goods, more parti-
cularly the textiles. Since the Hon. Minis-
ter’s answar is silent about it, may I know
from him which are the items that are
being required for export to the EEC
countries ?

SHRI NIHAR RANJAN LASKAR:
Sir, as it is, the EEC accounted for 16.6
per cent of India’s total exports and 22.7
per cent of total imports during 1982-83.
This is the position.

The Hon. Member wanted to know about
the exports of our major items. These are :
textiles, gems, leather, tobacco, crude
animal and vegetable materials, handicrafts,
machinery and transport equipment and
coffee. ’

About textiles, there is a positive question
from the Hon. Member. The Indo-EEC
bilateral Textile Agreement governs our
textile exports and allots quotas which we
have been unable to fulfil in some of the

categories unfulfilled because the FEC has
not agreed to the transfer of quota from
one country market to another.

The export of textile products occupies a
crucial position in India’s total exports to
EBEC. Textile exports have been declining
for the last two vears.

In fact, the decline in textile exports
would have been steeper but for continuous
improvement in exports of floor coverings
and carpets. Our position as a leading
supplier of textile products has weakened
in comparison to the traditional competitors
rach as Taiwan, Korea, Hong Kong and
China. There are varfous reasons for it.
The demand pattern seems to have under-
gone a fundamental change.

The persisting ‘and growing demand is
now for blended fabrics whereas we have
been concentrating more on pure cotton
textiles. Further, our exports have tended
to concentrate on cotton textiles. With
the prices of synthetic fabrics becoming
extremely competitive, pure cotton fabrics
tend to become outpriced in a difficult
market.

Sir, there is no restriction on export of
engineering goods.

SHR!I BRAJAMOHAN MOHANTY:
May I know what steps specifically the
Government have taken to improve our
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trade with EEC countries ? I would like
to know whether any specific steps have
been taken to overcome the difficulty of our
adverse balance of trade.

SHRI NIHAR RANJAN LASKAR:
Yes, Sir. Definitely, there are agercics
with whom we talk and discuss. Trade re-
lations between India and BEC are discussed
in a number of fora, as for example, the
Indo-EEC Joint Commission. Then we
have also bilateral trade talks with some
of the Member States. Joint Business
Councils set up with FICCI in India and
their counterpart organisation in other
countries have also been established with a
number of countrics. Besides this, the
Indo-EEC Joint Commission works under
the Commercial and Economic Cooperation
Agreement concluded between the two
sides—ours and the EEC—in 1981. And
as you know, recently we had the third
Session of the Joint Commission that was
held in Dethi in May 1984.

These are some of the areas and there are
also trade promotional programmes like
Fairs, Trade Missions, Workshops, Buyer-
Seller Meets, Training Courses and other
activities. Also there is certain financial
cooperation.

PROF. N.G. RANGA : May I know
the position in regard to tobacco ? Is it
not a fact that the position in regard to
tobacco is worsening so far as our exports
are concerned ? My hon. friend has de-
tailed a number of organisations which are
supposed to be interested in promoting our
exports. At the highest level of our Com-
merce Ministry, what steps have they them-
selves taken in order to have direct negoti-
ations with the EEC authorities and in
order to promote our exports ? Our whole
position is worsening.

(Interruptions)

SHRI NIHAR RANJAN LASKAR :
We are taking steps and Virginia tobacco
is one of the products in respect of export
products of specific interest, to us.

SHRI EDUARDO FALEIRO : Mr.
Speaker, Sir, our hon. Mmister disclosed
a state of affairs which is a cause of great
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concern. If you look at the figures you
will see that experts have been growing
from EEC to India. Our imports have been
growing and exports have been decreasing.
Adverse balance of trade is increasing.
The adverse balance of trade was around
Rs. 120 crores in 1977-78. It has now
reached—the last figure for 1982-83 was Rs.
1,750.67 crores. This is the condition.
Now, all these difficulties which the Minister
has mentioned are also applicable to other
countries. ASEAN countries are subject
to the same quotas. Even the countries
which are in our periphery, countries which
are our immediate neighbours, are doing
better in their trade with EEC. 1 would
like to know what steps the Government
have taken to adjust our exports to the
demand. For instance, why are you export-
ing cotton garments when they want blend-
ed fabrics ? Why can’t 'you export blended
fabrics 7 What are you doing in this regard
to adjust to the schedule of deliveries ?

SHRI NIHAR RANJAN LASKAR:
Sir, exactly this matter was discussed in our
recent Joint Commission Meeting which
was held in Delhi. Some of the basic
reasons for our trade deficit with EEC
countries, I can mention here —the general
recessionary conditions and sluggish de-
mands in tbe Buropean market, and also
general uncompetitiveness of Indian pro-
ducts. This is also one of the causes. As
I have already said about change in fash-
ions, those counmtries are very much con-
scious of this and particularly in respect of
textile products. I heve also said about the
exchange rate variations.

There has been considerable depreciation
in the value of ECU in terms of U.S. § during
the last three years and Indian rupee had
also depreciated. Importers in EEC coun-
tries have been complaining that imports
from India had become costlier because
mos of the exporters quote price in terms
of US dollars. ~

One of the reasons, is that there was
reduced export of POL. In 1982, it was of
Rs. 372 crores. In 1983, it was only Rs.
85.9 crores.

More than 907 of India’s trade deficit

o~
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with EEC during 1983 originated from three
countries. They are U.K., Federal Republic
of Germany, Belgium and Luxemburg. It is
also on account of increased import of
rough diamonds and precious stones ;
deficit with Federal Rapublic of Germany
was also there due to the import of engine-

ering goods.

These are the main points.

WRITTEN ANSWERS TO QUESTIONS

Disbursement of Loans by Nationalised
Banks to North-Eastern States

*298. SHRI SONTOSH MOHAN DBV :
+ Will the Minister of FINANCE be pleased
to state :

(a) whether the percentage of loans sanc-
tioned and disbursed by Nationalised Banks
to the North-Eastern States was not satis-
factory and adequate ;

(b) what is its relation to all India
figures ; and

(c) the st=ps proposed to ensure adequate
finance for development and motivation of
industries in the region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY): (a)to(c).
A statement is laid on the Table of the
House.

Statement

The credit-deposit ratio of all scheduled
commercial banks in the North-Eastern
Region was 42.0 per cent as at the end of
June 1983 compared to the all-In dia level
of 68.1 per cent.

2. In order to step up the level of eco-
nomic activity and to increase flow of credit
in the North-Bastern Region, efforts have
been dicected towards strengt hening the
institutional infrastructure through opening
of branches of comm erclal banks and estab-
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lishment of regional rural banks, improving
training facilities for bank staff as also for
Government agencies connecied with de-
velopmental programmes.

3. With a view to encourage location of
industr:al units in the North-Eastern Region
all districts of the region have been cate-
gorised as Category ‘A" areas and attrac-
tive incentives are available to entrepre-
neurs to set up industrial units in these
areas. [.D.B.I. has also announced a
package of incentives and concessions for
units in the North-Eastern Region.

Steps to make Sugar an Export-Oriented
Item

*300. SHRI B.S. DESAl: Will the
Minister of COMMERCE be pleased to
state :

(a) whether India has decided to export
6.3 lakh tonnes of sugar in 1984 even if it
meant some imports ;

(b) if so, whether this decision was
taken as many countrics had expressed con-
cern that India may not have adequate
surplus for fulfilling the expected ISO quota
of 6.5 lakh tonnes for this year ;

(c) whether out of contracted quantity
of three lakh tonnes, 1.7 lakh tonnes has
already been shipped by STC ;

(d) whether his Ministry bhas set up a
working group to examine various issues
involved in m1king sugar an export-oriented
item ; and

(e) if so, the time by which the working
group is likely to submit its recommenda-
tions to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCB AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). On the basis of assessment
of domestic availability and exportable sur-
plus, a decision was taken to export 6.5
lakh tonnes of sugar during 1984, which is
the quota allocated to India for this year
by the International Sugar Organisation,
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Accordingly STC had contracted for export
of about 3 lakh tonnes. However, a re-
assessment conducted recently showed a
reduction in the projected production.
Further export contracting has, therefore,
been suspended for the present. As a
measure of abundant caution, import of
about 3.8 lakh tonnes of sugar has been
contracted.

(c) Till S1st July, 1984 STC has shipped
2.51 lakh MTs. of sugar.

(d) and (e). Yes, Sir. The Working
Group would submit its report by the end
of 1984.

Incentive to Textile Industry to Import
Machinery and Intensify Moderni-
sation Programme

*3501. SHRI GHUFRAN AZAM :
SHRI BALAKRISHNA WASNIK :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that he has re-
cently announced to provide incentives to
textile industry to import machinery and
intensify its modernisation programme ;

(b) if so, the details of the textile mills
to which such incentives will be given ;

(c) whether the sick textile mills in the
country will also be given the same incen-
tives ; and

(d) if so, details thereof ?

THB DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (d). A statement is laid
on the Table of the House.

Statement

With a view to accelerating the pace of
modernisation of textile industry and im-
proving the production base for augmenting
the exports of textile products, Government
have announced a scheme for import of
certain varieties of sophisticated looms and
rotor spinning machinery at concessional
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rate of import duty subject to the condition
that 757 of the goods produced by such
machines shall be exported out of India.
This export obligation shall be fulfilled for
a period of 5 years from the commencement
of production. Besides, several items of
textile machinery can be imported under
Open General Licence. Soft Loan Scheme
for modernisation has been further libera-
lised. All the intending mills can avail of
these facilities extended by the Govern-
ment.

Increase in Production of Handloom
Cloth to Meet the Export Demand

*302. SHRI AMARSINH RATHAWA :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether there is a great demand of
handloom cloth in foreign countries ;

(b) if so, the names of such countries
and the steps being taken to increase the
handloom production and meet the export
demand ;

(c) the details of the concessions given
10 weavers which are engaged in the pro-
duction of handloom cloth ; and

(d) the steps being taken to develop the
industry in rural areas particularly in Adi-
vasi areas, which are most backward in the

country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The major importing countries of
handloom products are USA and EEC
Countries. Other important importing coun-
tries are USSR, Japan, Singapore, Canada,
Australia etc. Government have taken a
number of measures to increase handloom
production to meet export demand by giving
better facilities through modern processing
houses set up in various parts of the country
with Government assistance. Besides, ex-
clusive Export Production Projects bave
‘been set up in various States for such pro-

duction.
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(c) The concessions glven to weavers in
the handloom sector include financial assis-
tance for enrolling them as members of
cooperative societies, managerial subsidy for
better management of primary cooperative
societies, loan and grant assistance for im-
provement and modernisation of looms in the
cooperative sector, share capital assistance
to appex marketing cooperative societies
for increasing procurement from primary
societies and for enlarging the market net-
work, handloom janata cloth scheme for
providing sustained employment and grant
of special rebate on sale of handloom cloth.
Besides welfare schemes such as housing for
weavers and thrift fund are under the consi-
deration for inclusion in the 7th Plan.

(d) All the schemes intended for the wel-
fare of handloom weavers are equally *appli-
cable to the Adivasis’ areas where such
handlooms are located. Ths majority of
handlooms are located in rural and semi-
urban areas.

Sl;uggllng of Uranlum from the Coantry

*303. SHRI RAM VILAS PASWAN :
SHRI M. RAMAQOPAL REDDY :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it has come to the notice of
Government that uranium, which is a base
material in the manufacturing of Atom
Bomb, is being smuggled illegally in large
quantity from U.P., Bihar and some other
parts of the country into Pakistan through
Nepal ;

-

(b) if so, the details thereof ; and

(c) action Government have taken in

regard thereto 7

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI S.M.

KRISHNA) : (a) No, Sir.

(b) Does not arise.

(c) Appropriate anti-smuggling measur-
es have been taken by the Government to
check smuggling activiiies in general across

Ly
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the Indo-Nepal border. Bilateral arrange-
ments also exist between India and Nepal
under the Agreement for Co-operation to
Control Unauthorised Trade. The preven-
tive and intelligence machinery of the Cus-
toms Department have been reinforced in
terms Uf man-power and equipment in the
region. The concerned Central and State
Government ageacies on the Indo-Nepal
border remain vigilant for appropriate
action.

Iron Ore Lying Ubslifted

®304. SHRI M. RAMGOPAL REDDY :
SHRI RAM VILAS PASWAN :

- Will the Minister of COMMERCE be
pleased to state :

(a) whether a huge quantity of iron ore
is lying in the country which has not been
lifted by some foreign countries and by Iran
in particular ;

(b) the quantity of ore lying unlifted ;

(c) whether Government propose to ex-
port that ore to some other foreign country
to avoid loss of foreign exchange ; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA): (a) to (d). A statement is
laid on the Table of the House.

Statement

The total stocks of Iron Ore at port/load-
ing stations for export by Minerals and
Metals Trading Corporation of India Ltd.
(MMTC) as on 31-3-1984 were 24.15 lakh
tonnes, which were sufficient to take care
of the exports for a period of less than two
months. Kudremukh Iron Ore Company
Limited had a stock of only about one lakh
tonnes of iron ore concentrate produced by
it, as on 30th June, 1984, but there were no
stocks of iron ore at the pit heads at Kud-
remukh as Kudremukh Iron Ore Company
extracts only that much quantity which is
needed for the production of concentrates.
Minerals and Metals Trading Corporation
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of India Limited do not export iron ore to
Iran. Kudremukh Iron Ore Company
Limited had entered into a comtract with
Iran for export of iron ore concentrates
w.e.f. August 1980, However, Iran showed
its .inability to hift she material. Now Iran
has agreed to take a trial shipment from
India soon.

Vigorous efforts are being made by
MMTC to locate new overseas export
markets. MMTC is makiog a trial ship-
ment of 30,000 tonnes of iron ore. to China
in December, 1984. An export target of
26 million tonncs has been fixed for the
year 1984-“S as against z4 million tonnes
for the year 1983-84.

As regards iron ore concentrates pro-
duced by KIOCL, vigorous efforts have
been made by the Company to Jocate over-
seas export markets. As a result, contracts
have been signed with Romania, Czechos-
lovakia and Babhrain for a total quantity of

" 4.16 million tonnes for exports between
1981 and 1985. Out of this, more than 3
million tonnes has been shipped upto* July,
1984. Balance quantity is likely to be ship-
ped by the end of the year 1984-85. Possi-
bilities of export of iron ore concentrates
to other countries are also being explored.

Credit Deposit Ratio o Madhya Pradesh

*305. SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to lay a statement showing credit-deposit
ratio in Madhya Pradesh during the last
three years and state :

(a) whether there has been a fall in the
credit-deposit ratio by 2 per cent ;

(b) if so, the reasons therefor ; and
(c) the steps being taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY) : (a)to (c).
On the basis of provisional data
received from Reserve Bank of India the
credit-deposit ratio of all  scheduled
commercial banks in Madhya Pradesh has
remained constant at 60.7 per cent over the
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three years in June 1981, June 1982 and
June 1983,

2. However, the credit-deposit ratio in
Madhya Pradesh was lower than the all-
India average which for the corresponding
period was as follows :

June 1981 67.2
- June 1982 671.0
June 1983 68.1 -

3. The banks have been advised to take
necessary steps for improving the credit
deployment jn the States where credit-
deposit ratio is low. The Stats Governments
have also been requested to strengthen their
infrastructure so that the level of economic
activity can be raised to absorb credit on a
larger scale.

Items whose Price Hikes Resulted in
Esculation of Costs of Public Sector
Projects

*306. SHRI] SURAJ BHAN :
SHRI1 ATAL BEHARI
VAJPAYEE :

Will the Minister of FINANCE be pleased
to state :

(a) the name of such important items
the price hikes of which resulted in escala-
tion of costs of public and private sector
projects in the Sixth Plan ;

(b) the revenue Government collected in
cach of the last three years by threse hikes
and how much resultant escalation in costs
of public sector projects was there and
provision for resources from financial
institutions was required for private sector
projects ; apd

(c) the present policy regarding price-
bikes of such items which lead to huge
burdens on Government and financial
institutions ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢).
Upward revision was made during the Sixth
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Plan period in tbe administered prices of
inputs like iron and steel, cement, coal and
aluminium etc., which would no doubt have
affected project costs. Upward adjustment
in these prices was considered necessary to
cover costs and improve the viability of the
producing units and not to raise revenue.

In the absence of such revision the burden
of higher costs normally falls upon the
economy as a whole via the impact on the
Budget arising from the losses of the public
sector enterprises. It is not possible to
isolate the impact of the revision of admini-
stered prices on the project costs as costs
arc affected by many factors operating
simultaneously. However, while carrying
out revision in the prices of inputs which
arc administered, the implicgtions for
projects costs and the burden on B Budget
and the financial institutions are kept in
mind.

Complaint about Catering Services in
Aircraft

°307. SHRI BISHNU PRASAD : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether bis Ministry bave received
many complaints against the catering
services inside the aircraft of Indian Air-
lines ; and

(b) if s0, the steps taken by his Ministry
in regard to the complaints and the details
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Some complaints against
the catering service in Indian Airlines bave
been received.

t

(b) Improvement in the standard of
inflight catering is an continuing process.
It is the constant endeavour of Indian Air-
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lines to provide good quality food on flights.
Some of the measures taken recently to
improve the standard of inflight catering are
as under :

(I) To ensure improved quality of food
through competition, Indian Airlines
uplifts meals from more than one
caterer at the same station ;

(ii) Pre-flight quality control checks have
been intensified ; and

(iiil) Additional vegetarian meals are being
placed on all flights to meet any last
minute shortages.

Construction of Hotels by 1ITDC in
Orissa

*308. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

(a) the number of hotels under coanstruc-
tion by India Tourism Development Cor-
poration in Orissa ;

(b) tbe number of hotels under f:onnn.lc-
tion by ITDC in joint collaboration W.Ilh
Orissa Tourism Development Corporation
at different places in Orissa ; and

(c) the progress made in tbe completion
of the construction of these hotels 7

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN): (a) The ITDC botel at Bhub-

aneswar is being expanded.

(b) One.
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(c) Name of Project

Progress .

1. 3-star, 44-rooms Joint Venture Hotel
at Puri in collaboration with ITDC at
an estimated cost of Rs. 190 lakhs.

2. Expansion of Hotel Kalinga Ashok
Bhubaneswar by adding 36 rooms to
the 4.star standard at an estimated
cost of Rs. 170 lakhs. '

Soil tests completed. Civil Plumbing works
awarded and the works are in progress.
Tenders for electrical works invited.

Works upto plinth level have been com-
pleted. Agency for turn-key contract of
civil, plumbing, electrical and finishing
works has been fixed and work upto mez-
zanine floor completed. .

Issue of Bonds to Augment Government
Resources

*309. SHRI AMAR ROYPRADHAN :
Will the Minister of FINANCE be please
to state : :

(a) whether Government have decided
to issue bonds to augment their resources ;

(b) if so, the details thereof ;

(c) whether Government have also
decided 10 share this money with the Siate
Governments for the development of States
projects ; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) There is
no proposal at present to issue a new series
of bonds.

(b) to (d). Do not arise.
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News Item Captioned “‘¥our Held in - (a) whether attention of Government
Rs. 82 Lakh Exchange Racket” has been drawn to a news item captioned

*3]11. SHRI DHARAM DASS
SHASTRI :

“Four held in Rs. 82 lakh exchange racket”
appeared in the ‘Indian Express’ on 18th
July, 1984 ;

SHRI X. LAKKAPPA :

to state © °

Will the Minister of FINANCE be pleased (b) if so, how the bank authorities

without making thorough and proper in-
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vestigation remitted the foreign exchange ;

(c) the details of the firms involved in
this racket and the amount remitted to each
firm by the bank ; and

(d) the further action Government con-
template in the matter ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) :
(a) Yes, Sir.

(b) to (d). In the case reported in the
oews item, the Directorate of Enforcement
(Forecign Exchange Regulation Act) has so
far conducted searches at 7 premises result-
ing in the seizure of documents from S of
them. The Directorate has also arrested
S persons. All the arrested persons have
been released on bail by the Court.

The matter is still under investigation. In
the interest of effective investigation, it will
not be expedient to disclose further details
at this stage. On completion of the investiga-
tions, appropriate action under the law will
be taken against the persons involved,
includiog bank employees if any.

Import of Insecticides

2841. SHRI RAMPRASAD AHIR-
WAR : Will the Minister of COMMERCE
be pleased to state the names of registered
insecticides which are imported into India
in whatever form at present, specifying tbe
pames of formulation, brands or trade
names/mark under which each such insecti-
cides is sold in India ?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): In the
Import and Export Policy for 1984-83
(Vol. I), various insecticides, pesticides and
weedicides are enumerated in the following
lists :

(a) List of restricted items

(b) List of Limited Permissible items

(c) List of Automatic Permissible items.
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(d) List of items import of which is cana-
lised through public sector agencics.

Items not appearing in lists mentioned at
(a) and (d) above, which are regisiecred
under the Insecticides Act, are permissible
for import under Open General Licence.

Import is also allowed under the impor
policy for registered exporters.

Import of individual items of insecticides,
pesticides and weedicides, referred to above
is allowed in accordance with the policy
applicable to the category of importer sub-
ject to the conditions laid down.

Information regarding brand or trade
names or marks under which each sueh
insecticide is sold in India is not available.

Export of Essential Commodities

2842. SHRI1 AJIT BAG: Will the
Minister of COMMERCE be pleased to
state the total value of export of each essen-
tial commodity during the period from
1981-82 to 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHR1I NIHAR RANJAN LASKAR):
The primary object of the Government
is to promote exports to the maximum ex-
tent, but in such a manner that the economy
of the country is not affected by unregulated
exports of essential items needed within
the country. Export control is, therefore,
exercised in respect of a limited number of
items whose supply position demands that
their exports should be regulated in the
larger interest of the countiy.

The details of commodity-wise exports/im-
ports in respect of essential and other com-
moditics are available only upto September,
1982. Moreover, the descriptions of the
items io terms of the trade classification also
do not match precisely with the descriptions
of the essential commodities.

The statistics in respect of the selected
items of exports pertaining to essential com-
modities for 1981-82 and for the first half
of 1982-83 are indicated below :
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Value : Rs. Lakhs

Items/Group of Items 1981-82 April-September, 1982
(Provisional)
Rice (Basmati and Non-Basmati) 36778 12276
Wheat 56 —
Gram 6 8
Masoor (Lentil) 24 25
Groundnut oil 21 -_
Milk and Cream 58 3
Fish and Fish Preparation 28034 17201
Meat and Meat Preparation 7955 3515
Potato 52 103
Onion fresh 2944 1851 *
Cane sugar refined 4918 1882
Cane Jaggery S0 25
Chillies 242 471
Tea and mate 39520 15023
Matches 10 2 T
Common Salt 80 3 227
Washing Soap 81 ) 9
Coal, coke and briquettes 396 21
Cotton fabrics 29455 11599

In respect of a few items the export figures as shown below :
for 1982-83 and 1983-84 are also available

(Value : Rs. Lakhs)

Items/Group of Items 1982-83 (P) 1983-84 (P)
Rice 19941 12283
Wheat — 129
Fish and Fish Preparations 34865 32247
Meat and Meat Preparations 8011 6247
Sugar and Sugar Preparations 5646 13695
Tea ' : 36462 50085
Cotton fabrics 26427 27097

(P) : Provisional and subject to revision.
\  Source : DGCI and S, Calcutta.
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British offer of Bilateral Aid

2843. SHRI G.Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether U.K. has offered to spend a
total of £ 124 million (over Rs. 186 crores)
on its bilateral aid programme in India
during 1984-85 ; and

(b) if so, the details of the programmes
and the projects that arc being assisted
through this financial assistance of British
Government ? -

THE MINISTER OF FINANCE (SHRI
PRAMNAB MUKHERIJEE): (a) Yes, Sir.
U.K. ‘Government bad pledged £ 129
million for 1984-85, in the Aid India Con-
sortium meeting held in Paris in June 1984.
Thbe amount represents the maximum level
of UK aid disbursement to India in the
current financial year. It includes tied
assistance for imports of UK goods and
services, financing of local costs of mutually
agreed projects as also the cost of British
eaperts and training fellowships under the
Colombo Plan.

(b) Major items and projects which are
expected to be covered under this assistance
from the UK are : .

Rihand Super Thermal Power Project,
captive power plant of Bharat Aluminium
Company, Amlori Coal mine project, im-
ports of equipment for priority sector pro-
jects in the field of power, coal, railways,
oil and natural gas, as well as local costs
of HUDCO's housing programme for eco-
nomically weaker sections.

Approval of Plans of Certain Private Sector
Companics for Eatering Capital Market

2844, SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government bave recently
approved plans of nearly 30 private sector
companies to enter the capital market in
the next few months with issues totalling
about Rs, 400 crores ;
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(b) if so, the means of these companies
and the capital issues authorised in each
case ;

(c) whether these issues involve different
schemes for raising the capital in certain
cases non-convertible portion of the earlier
seric. of debentures into equity shares in
others the usual method of issuing shares
and non-convertible or convertible deben-
tures ; and

¢ (d) the rchemes sanctioned in each case ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b).
During the last 4 months ending 31st July,

A 1984, 154 approvals were given to companies

to issue share capital/dcbentures of the
value of Rs. 478.79 crores. The names of
such companies and the amount of issue
involved are regularly ‘published in the
form of Press Releases which appear in the
newspapers.

(¢) and (d). Yes, Sir. Out of these
approvals, consent was given to the pro-
posal of one company, to issue equity
capital by conversion of the non-convertible
portion of debentures issued by that com-
pany in the past.

Proposal to give Catering of 1A and Al
at Trivandrum to ITDC Uait, Kovalam

2845. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state

(a) whether there is any proposal for
giving the responsibility for catering of the
Indian Airlines and Air India at Trivand-
rum to the ITDC Unit, Kovalam ; and

(b) if so, the details thercof and the
action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b). Indian Airlines
has been uplifting meals from the Ashok
Beach Resort of the India Tourism De
velopment Corporation at Kovalam for all
their Boeing 737 flights from Trivandrum.
ITDC augment their capacity to meet the



49 Written Answers

catering requirements of Airbus flight also.
There is no proposal under consideration
to entrust the catering on Air-India flights
to the Ashok Beach Resort, Kovalam.

Demands of Shastrl Bhawan Central
Government Employecs’ Coordination
Committee, Madras

\
2846. SHRI E. BALANANDAN : Will
the Minister of FINANCE be pleased to
state : ’

(a) whether a memorandum dated 11
April, 1984 has been received by him from
Shastri Bhawan Central Government Em-
ployees’ Coordination Committee, Madras ;

(b) if (so, the demands stated in the
memorandum ; and

(c) the reaction of Government to their
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b)and (c). A demand for interest free
Education advance of not less than Rs.
1000/- to the Central Government em-
ployees was made. In view of the financial
jmplications and the fact that withdrawal
from General Provident Fund for higher
technical education is alrecady admissible,
it was not found possible to accept the

demand.

fagre & W FEafd & 9% @ g
Afedi qv I TE6 6 g

2847. sit fawg wA a@w : ¥4 faw
W ag aary &7 O A 6

(w) fagix ¥ A% A Iafa ¥ 9%
o g€ Aifeal ot fred Y awl & 0T W
figaar senz ges a9« fwar ar;

(=) war aewI A §7 Iawrafadi g
fafaa & o <@ Afeal § areafas e
&7 qar A §; AN

SRAVANA 19, 1906 (S4KA4)

Wr?‘ﬁm Answers 50
(w) afz gt, &Y sA® FeTafy & graw
¥ frod A7 aa? &1 qd-a st AATR ?

fawr srerg & oo ey (=t TEogHo
o) : (F) fagiz usa & f-Fratarat ¥
faedr 2 fraanl, 1982-83 3 1983-84
¥ A d¥z-dz et & Igq@a 0w

JATZA Yo FI [ WA freargart § —
w ST ¥t
FETIA
(s Ty ¥)
1982-83 637
1983-84 667*
*qiwe sfean §1

¥ IORT goF arEl AR wIR-
FT-AI W@ AT §, T fF Ferefy-ae
fagrx § @rgd|-gar F@E A g
TN 600 & X 5T FI@IAT & qvaeg §
ITAHTY ITTl FUA § T ¥ fgaa ¥
sreafa® @wg AR ww qdar | qafy, afs
fedt FreEE-favy srgqar f5dl ors-fady
& gvaew ¥ g1 AT STEE @) 3 IyAsy
w1 fear sraar

(F) ge% &A1 FW@ IA TAF ANEH-
FrAfFrd 0Fs F1 FET IOIRT God
fraw & fraw 94 #Y wal & sr3aR e
TGAT 9%4AT § i &6 fAqq ¥ s7q wal & am9-
arq aifeql & sfafed & IeazT aur wxrqm=
WY 7§ FSAT GTHAY WY ATAT 7 fRHE @
arrfe &1 sragE 1 g+ fearst #Y =iy
Seared gew sfgwiial g arafas aiw

&Y ot g1
(7) 997 & wrr (F) & g F Ifefaa



7y

51 Written Answers

wTTON ¥ Fog ¥ vaAF qN-faafar &
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Effort to Mobilise Rural Savings

2848. SHRI K. MALLANNA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government have made
cfforts t0 mobilise rural savings especially
as income-tax has not been extended to
agricuolture ; and

(b) if so, the special mecasures that have
been taken through National Savings Central
Advisory Board in this regard as there is
a large scope for expanding the small sav-
ings movement in the country-side ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes, Sir.

(b) This subject was brought before the
National Savings Central Advisory Board
in the meecting held in May, 1984. Among
the special steps for expanding the small
savings movement in rural areas are the
following :

(1) Appointment of more agents in rural
areas.

(i) Puller utilisation of infrastructure
and extension services of the State
Governments in the rural areas.

(iii) Imparting of special motivational
and procedural training to Branch

Post Masters and
(iv) Instensive publicity in rural areas.
Avallability of Imported Raw Jute to Mills
2849. SHR1 CHHITUBHAI GAMIT :
Will the Minister of COMMERCE be
pleased to state :
(a) whether there is any proposal under

the consideration of Government to make
available imported raw jute to mills for
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giving them a competitive edge in the inter-
national market ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The question of import of raw jute
is decided by the Government after taking
into account the supply and demand posi-
tion, the price situation and the interest of
jute growers as well as the need for supply
of adequate raw material to the" industry.
The supply and demand position is conti-
nuously monitored by the Government and
corrective steps taken whenever necessary.

Special Concession to Handicapped for
Import of Cars

2850. SHRI DAULATSINHJI JADRJA :
Will the Minister of COMMERCE be pleased
to state :

(a) the rules and regulations for the import

" of motor cars ;

(b) the number of cars imported during
the year 1983-84 ;

(c) the amount of customs duty liable to
be paid for cars below 1600 cc and above
1600 cc ;

(d) whether any special concession is being
given to handicapped persons in regard to the
import of car for his personal use ; and

(e) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND “IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) The
rules and regulations for the import of Motor
Cars by physically bandicapped persons are
given in para 106 of Import and Export Policy
Volume I and appendix 6 of Hand Book of
Import-Export Procedures, for April, 1984-
March, 1985 period. These books are available
in Parliament Library.

(b) Separate statistics relating to import
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of car fitted with disability gadgets are not
maintained.

(c) The information is given in the State-
ment attached.

(d) and (e). Under Notification dated
25.5.83, issued by the Ministry of Finance,
specially designed cars for handicapped
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persons for their personal use were exempt
from so much of customs duty as was in ex-
cess of 507, ad-valorem subject to fulilment of
certain conditions. This exemption was valid
upto 30.4.1984. This concession has been
extended upto and inclusive of the 31st July,
1984 in respect of those cars which have been
shipped prior to 30.4.1984.

Statement
Dutles of Customs
Description Basic Auxiliary Additional Total Cumulative
Duty Duty Duty Customs Duty -
1 2 3 4 s
Petrol
1. Saloon Cars of engine
capacity upto 1200 cc.  100% 40%  5%+Rs. 9500+5% 152.6%+Rs. 9975
2. Saloon Cars of engine
capacity upto 1500 cc. 1009, 40%  5%+Rs. 10500+5% 152.6% +Rs. 11025
3. Saloon Cars of engine ,
capacity above 1500 cc )
upto 1600 cc. 100% 40%  5%+Rs. 16000+5% 152.6%+Rs. 16800
4. Saloon Cars of engine
capacity above 1600 cc.
. upto 2500 cc. 150% 40% 5% +Rs. 16000+59, 205.2%+Rs. 16800
S. Over 2500 cc. 150% 40%, 25%+5% 265.6%
Diesel
1. Cars of capacity not
exceeding 1500 cc. 1009 40%  5%+Rs. 14000+5% 152.6% +Rs. 14700
2. Exceeding 1500 cc
upto 1600 cc. 100% 40%  S5%+Rs.16000+5%, 152.6% + Rs. 16800
3. Over 1600 cc. upto :
2500 cc. 150% 40% 5%+Rs. 16000+5% 205.2% + Rs. 16800
4. Over 2500 cc. 1502 0% 25% + 5% 265.6%
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Lapsed Life Insurance Policies Lying
with L.I.C. .

2851. SHRISATISH AGARWAL: Wwill
the Minister of FINANCE be pleased -to
state t

(a) the number of lapsed life insurance
policies lying with L.1.C. in respect of which
some amounts are payable to the insured or
their nominces as at the end of the latest
financial year for which the accounts are
available ;

(b) the total amount which is payable in
respect of lapsed policies and the interest
payable on such amounts each year and the
procedure followed for crediting interest
amounts in each case ;

(c) total number of lapsed policies along
with amounts payable at each division of the
LIC ; and

(d) the reasons why these amounts have
not been paid back to the insured or their
nominees 30 far and the steps the LIC
proposes to take for return of these amounts
to their lawful owners ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY):. (a) to (d). When
the premium due under a life ihsurance policy
is not paid within the specific days of grace,
the policy lapses. However, section 113 of
the Insurance Act, 1938, provides that if all
the premiums under a policy have been paid
for at Jeast three consecutive years, it shall
acquire a guaranteed surreador value. The
section further provides that such a policy
shall not lapse by reason of the non-payment
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of further premiums but shall be kept alive to
the extent of the paid-up sum assured.

It is presumed that information is required
in respect of maturity claims under life insur-
ance policies which have become pajd-up
policies on account of non-payment of
further premiums. Divisionwise details of
claims under such policies outstanding on
31st March, 1983, are attached.

Pending claims broadly fall in two categor-
ics, namely, claims in the course of being
processed at the operating offices and claims
pending for requirements from the claimants.
The main cause of pendency in the second
category is non-submission of policy
documents and discharge forms.

In the case of clsims falling in the first
category, administrative action is taken to
expedite their settlement. For this purpose,
the procedures have been streamlined and the
work has been decentralised. As regards,
claims falling in the second category, the LIC
follows up the matter with the policyholders
through written reminders as well as by
deputing its field personnel to contact the
policyholders personally and to render assist-
ance in completing the requirements for
payment of claims.

Under life insurance policies, the insurer i
not liable to pay any interest on account of
delay in the scttlement of a claim. However,
the LIC pays ex-gratia interest on the amount
of the claim for the period for which delay
has occurred in its own offices. Since the
amount of intérest has to be determined on
the facts of ecach case after the claim has
been processed, the amount of interest which
would be found to be payable in respect of
claims referred to in the attached statement
cannot be stated.

Statement

Maturity Claims Under Paidup Life Insurance Policies Ouistanding on 313t March, 1983. '

A

No. Amount
in crores
1 2 3
1. Ajmer 1576 0.21 .
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2.  Chandigarb 1055 0.25
a. Jaipur 1278 0.23
4. Jullondur 98 ) 0.05
5.. New Delbi 1792 0.43
6. Agra 78 0.01
T Indore 979 0.17
8. hbnlp‘ur 127 0.01
.9. Kanpur 682 0.44
10. Luckoow 519 0.09
11 Meerut 496 0.13
12, Raipur 65 0.01
13. Varanasi 863 o.;s
14. Asansol 1357 0.15
13. Calcutta 4569 . 2.02
16.  Cuttack 495 0.04
17. Gauhati 1886 0.25
Al 8. Jalpaiguri 914 0.10
19.  Jamshedpur 162 0.03
20. Muzaffarpur 405 0.15
21. Patna 707 0.10
2. Silchar 972 0.08
23. Bangalore 791 0.07
24.  Coimbatore .455 - 0.10
25. Cuddapah 100 0.02
2.  Dbarwad m ’ 0.08
27.  Hyderabad 436 0.13
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~ 28. Kozhikode 614 0.05
29.  Madras 1104 0.09
30. Madurai 506 0.08
31.  Masulipatnam 27 0.01
32. Thanjavur = 212 0.02
33. Trivandrum . 961 0.17
3.  Udopi ' 13 0.03
38. Visakhapatnam 578 0.07
36. Abmedabad 1788 0.18
37. Bombay 4346 0.86
38. Nagpur 1540 0.2
39. Nasik 832 0.04
40. Pune 396 0.07
41. Rajkot 76 0.01
42. Satara 356 0.03

43. Surat 953 ' '0.11 .
44. THOs (Integrated Head Offices) 1710 027
45. F.D.(Foreign Deptt.) 2584 . 0.94
Total 1 48924 8.84

Handicrafis Marketing and Serviciog (b) whether any guidelines have been
issued to these centres to concentrate on

Ceatres Functionlag in the Country

2852. SHRI NAVIN RAVANI:
the Minister of COMMERCE be pleased to

state :

(a) the number of handicrafts marketing
and servicing centres functioning in the

country ;

——

wil

production promotion programmes and
marketing ;

(c) if so, the details thereof ; and

(d) whether special attention is being
paid to the rural areas to promote handi-

crafts 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Thirtynine.

(b) Yes, Sir..

(c) Each Marketing and Service Exten-
sion Centre has been asked to arrange 4
Product Promotion Programmes and one
Market Meet during a year besides provid-
ing service assistance to craftsmen in respect
of credit raw material, designs and new
tools and equipment.

(d) Since many of the crafts are rural

based, adequate attention is given to the
promotion of those crafts in the rural areas.
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Financial Assistance given by Tea Boards
to Tea Companies for the Welfare of
Plantation Workers

2854. SHRI PIYUSH TIRKI: Will
the Minister of COMMERCE be pleased to

state :

(a) whether the Tea Boards provides
financial assistance t0 the tea companies for
the welfare of the plantation workers ;

(b) if so, the details of such financial
supplementary assistance provided by the
Tea Board since January, 1980 till date ;
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(c) the details of the welfare programmes
for the plantation workers, for which the
financial assistance is sought and the reports
of the utilisation of such assistance ;

(d) whether the opinions of the labour
leaders/trade unions, etc. are invited before
granting such financial assistance by the
Tea Board ;

(e) if so, the details thereof ; and

(f ) if not, the reasons thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
_.THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a)to (f).
-Tea Board does not provide financial assis-
tance to tea companies for the welfare of
plantation workers. However, some of the
welfare measures adopted by the Tea Board
for the benefit of the tea plantation workers
are as follows :

(i) Bducational Stipend Scheme : The
scheme provides reimbursement of
tuition fees, hostel charges, book
grants etc. to the wards of tea plan-
tation workers.
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(iv) Reservations of beds for specialised
treatment of tea plantation workers
suffering from Tea Board Leprosy
etc.

(v) Recservation of scats for midwifery

tcaining for wards of tea plantation

workers.

Export of Handloom Goods

2555. SHRIMAT] JAYANT! PAT-
NAIK : Will the Migister of COMMERCE
be pleased to state : .

(a) the total value of handloom goods
exported from the country in 1982-83 and
1983-84 (year-wise) ;

(b) the names of the countries which are
mainly importing bhandloom goods from
India ; '

(c) the target set for the export of hand-
looms goods in.1984-85 ; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRIP.A.

v

" (if) Capital grant for educational institu- SANGMA) : (a)
tion 'and hospitals under the scheme : - 1982-83—Rs. 330.89 crores
Capital grants are granted to educa- .
tional institutions and hospitals 1983-84— Rs. 309.30 crores (Provisional)
situated in predominently tea growing
areas. (b) About 2/3rd of our total handloom
exports are to USA and EEC Countries.
(iii) Financial assistance to disabled tea  Other important importing countries are :
plantation workers : The scheme pro- USSR, Japan, Singapore, Australia and
vides for reimbursement of expenses Republic of Benin.
to tea plantation workers incurred by .
them for “purchases of creches, cali- (c) and (d). The following targets have
per, shoes, artificial lithbs etc. been fixed.
(Rs. in crorés)
Year Cotton Sitk and Total
Fabrics . Made-ups Garments Others
1984-85 90.00 50.00 168.00 100.00 408.00
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Foreign Diplomats Involved in Smuggling
° 2856. SHRI MOHAN LAL PATEL :
Will the Minister of FINANCE bo pleased
to state :

(a) whether some foreign diplomats in
India are involved in smuggling activitics ;

(b) if so, the number of foreign dip-
lomats apprehended in this connection
during the last three years till date ;

(c) which country they belonged to ;

(d) the action taker. by Government ;
and

(¢) the steps Government propose to
take to curb the smuggling activities by
foreign diplomats in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) w0 (c). According to the
reports received by the Government, some
forcign diplomats posted in India have been
found involved in smuggling activitics dur-
ing the ycars 1581, 1982, 1983 and 1984
(upto April). The number of foreign
diplomats apprehended in conpection with
smuggling activitics during the above period
is furnished below :

AUGUST 10, 1984

Year Number of diplomats
involved
L}
1981 8
1982 4
1983 6
1984 (upto April) 2

The countries to which the diplomats be-
longed to are : Bangladesh, Bbutan, Egypt,
France, Indonesia, Iran, Kenya, Korea,
Morocco, Nepal, Nigeria, Sudan, Thailand,
United States of America and Zambia.

(d) and (¢). Government have taken
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appropriate action in co-ordination with the
Governments of the countries concerned and
remain  in confidential touch with them
with a view to preventing any recurrence of
such abuses. The corcerned Governments
had boen requested to recall the diplomats
who were themselves engaged in smuggling,
or whose'.lose relatives were so engaged in
smuggling activitics. These requests have
invariably been honoured.

Loans Granted under IRDP 1n Andaman
and Nicobar Islands

2857. SHRI MANORANJAN BHA.
KTA : Will the Mioister of FINANCE
be pleased to state :

(a) the total number of beneficiaries
identified by the lead banks in the Union
Territory of Andaman and Nicobar Islands
for grant of loans under 1.R.D.P. since the
last three years, year-wise and tchsil-wise
details thereof ;

(b) the total deposits in the nationa-
lised banks in the Union Territory of
Andaman and Nicobar Islands, branch-wise
details upto 30th June, 1984 ; and

(c) the total investment by the banks in
cach area upto 30th June, 1984 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
number of beneficiaries actually assisted
under the Integrated Rural Development
Programme in the Union Territory of
Andaman and Nicobar Islands during the
last three years is as under :

Year No. of beneficiaries
1981-82 Not available
1982-83 KE)
1983-84 257

4 ’

The existing data collection system followed
at the Central level does not yield tehsil-

wise details.
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(b) and (c).. Total deposits and advances
of public sector banks in the Union Terri-
tory of Andaman and Nicobar as at the end
of June, 1983 stood at Rs. 11.99 and
Rs. 3.84 crores respectively. Branch-wise
break-up ir not available.

Daily Vayudoot Service between
Rourkela and Bhubaneswar

2858. SHRI MANMOHAN TUDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be plecased to state :

(a) whether Vayudoot service has been
introduced between Rourkela and Bhuba-
neswar ;

(b) ifso, since when ;

(c) whether Vayudoot service is propoaed
to be introduced daily between the above
mentioned places ; and

(d) other important places in Orissa pro-
posed to be brought under Vayudoot map in
the pear future ?

THBE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b). Yes, Sir. Vayudoot
has started a thrice-a-week service on the
route Calcutta-Rourkela-Bhubaneshwar with
effect from 1-6-84.

(c) No, Sir.

(d) At present Vayudoot has no plans to
airlink any other station in Orissa.

Higher Cash Compeunsatory Support to
Companies Exporting Spices in Approved
Consumer Packs

2859. SHRI N.E. HORO : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have decided to
allow higher Cash Compensatory Support
(CCS) to those companies which export
spices in approved consumer packs ; and

(b) if so, the names of such countries to
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which Indian spices are largely exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) Spices in consumer packs are mainly
exported to Saudi Arabia, Kuwait, UAE,
Muscat, Aden, United Kingdom, Belgium,
Australia, etc.
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Memocrandum from Chairman, North
Barrackpore Municipality,
West Beagal

2861. SHRI M. ISMAIL : Will the
Minister of DEFENCE be pleased to state :

(a) whether he has received a Memoran-
dum No. 747/21-7 dated 7 July, 1984 from
M'Chlirman. North Barrackpore Muni-
cipality West Bengal ;

(b) if so, whether the said Municipality
bas sought permission for extension of
water main through Defence Estate at
Iehapore to provide drinking water facilities
to the public ; and

(c) the steps taken on the request made
by the North Barrackpore Municipality ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) :(a) Yes, Sir.

(b) Yes, Sir.
(c) Tbe matter is under consideration.

Inciusion of Dhanbad ia Third Level Al
Service and ladian Airlises Service

2862. SHRI A.K. ROY : Will the Minis-
ter of TOURISM AND CIVIL AVIATION

be pleased to state ©

(a) the details of the third stage air
service to be completed in Bibhar during the
Sixth Five Year Plan ;

(b) whether Dbanbad would be included
in that ; ’

(c) whether he is aware that Dhanbad
airport has been newly constructed and
made ready for the Indian Airlines fight ;
and .

"(d) whether any stoppage is being con-
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templated for that at Dhanbad considering
the heavy demands of the Central Govern-
ment organisations stationed there, facts in
details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR]I KHURSHEED ALAM
KHAN) : (a)and (b). It is not proposed
to Introduce third level air service to any
new station in Bihar during the remaining
period of the Sixth Plan.

(c) The State owned Airport at Dhanbad
has a fair weather air strlp which is oot
suitable for operation of air service by any
of the aircraft in the fleet of Indian Air-
lines.

(d) No, Sir.

Disposal of Unsold Stock of Tobacco
Lying with Tobacco Companies

2863. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMERCE be pleased to state : ,

(a) whether Government are aware that
some tobacco companies in Andhra Pradesh
have large quantity of unsold stocks carried
over from last year ;

(b) whether such compunies bave still
not paid the farmer ;

(c) the steps being taken 0 ensure that
such tovacco companies do not dispose of
their stocks without notice to the farmers ;

(d) whether Tobacco .Board propose to
seize such stocks ; and

(e) if not, the steps Tobacco Board pro-
pose to take to ensure that stocks are oot
surreptitiously disposed of ?

IHE MINISTER OF STATE IN,THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). It has been noticed that some tobacco
companies have unsold stocks carried over
from last ycar and that such companies
have yet to complete payments to growers.
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(c) to (¢) Tobacco Board is taking me-
asures to ensure that payments as per Toba-
cco Leaf Purchase Voucher (TLPV) regu-
lations are made by the companies. In
some cases renewal of registration has been
denied to the companies. The Tobacco
Board Act does not empower the Board to
seize tobacco stocks.

A major quantity of such tobacco pur-
chased by the companies is exported for
which an export price certificate has to be
obtained from the Tobacco Board confirm-
ing minimum export price requirement.
While issuing such certificates, the default-
ing companies are persuaded by Tobacco
Board to make payment to the complainant
growers.

Expeases locurred on Meetings of the
Executive Committee and Sub-Com-
mittees of Export Promotion
Councils

2864. SHRI M. RAJASHEKHARA
MURTHY : Will the Minister of COM-
MERCE be pleased to state the total expen-
ses incurred on the Executive Committee
and Sub-Committees meetings of the various
Export Promotion Councils during the last
three yecars separately for each Export Pro-
motion Council, year-wise ? .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
Information is being collected and will
be laid on the Table of the House.

Admissibility of Special Compensatory
Allowance to Defence Accounts
Department Emyloyees, Patna

2865. SHRI RAMAVATAR SHASTRI :
Will the Miaister of DEFENCE be pleased
to state :

(a) whether a special compensatory al-
lowance is admissible to the GREF person-
nel posied in Border Roads upto 120 days
on leave ; and

(b) if so, the reason why such conces-
sions are not admissible to Defence Accounts
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Department employees similarly situated
in Patna Commands ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) Personnel of General Reserve Engi-
neer Force are governed by a separate set
of terms and conditions laid down by the
Ministry of Shipping and Transport. All
orders issued for General Reserve Engincer
Forces personnel do not automatically
apply to Defence Accounts Department.

asars 1 fafa

2866. st wg{w : 7q7 anforeq w=h ag
I N Far F 5 :

(%) a% 1980 ¥ 1984 a% M s@fa &
R sfqas s+ 2w 1 fead zq avarg
frata fagr mar ;

(@) fae™ I1x aw! ¥ feaa safya ok
srafqat arars &1 faafa s @ § Ak
AR ATH ¥AT § ;

(7) ey I ANt A sAF a¥ HAW §
TG FT £ ITRA forqar gar AR gud
¥ firay gy &1 fAafa fean mar Ok
AFNT FT IQRXA q€7 forgar ar ; AR

(%) =a1 fuTal w1 &7 FTANT g4t &1
AT f6g AT & FTI07 TFOER F IARA
§ gfaad su7 @ W@ & aafz g, ar
farHl & fgal #) fea gwx gfag @@
wr faare g ?

aifreg W & st gfa fawn &
s AN (st fRme m arese)  (F)
uw frao govq @ faad ¥ 1980-81 &
1983-84 & Y+ gga 2w & faaifaa
avarg %Y qrAr qwif ag

(g) fara 4 ast & quT TAEF
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frafasl & 7 § qvag 1€ § qopa A 9. fez gfrzar Darwl wo
.k wul sy gegr Ak §—
10. W& FGATAYOA Q¥ Fo

L frataw wwl Y et () 1979-80 & 1982-83 a% 4351 &
. T 2w ¥ gfafaa avas w1 &8 Iz

agr Ia% faafa NAY fag e § :—

1980 138
(ari%® ‘000’ Ao z7 ¥)
1981 155 it 2
1982 180 b s frata
1983 223
1979-80 438.5 76.3
maig & gy 10 sqge frataw 1980-81 480.8 78.5
¢ 1981-82 520.1  114.6
1. :f;a°,mm° fre (amtogmedte 1982-83 594.2 93.8
(sraf=awr)
2. =it Sgess 4THI Fo T fao
3. 5y aafar goz Ho qTo fao g & faq sfoag #1§ Imza aw

fraffa ag) fegr arar § )
4. U AFTTIATH QT Fo ’
= (&) @ & JeT ¥ fana 4 aqt &
5. TANT@ A frage @t ar @) aeowata &
fgal Y v 3% & faq arars AE aq
6. NFARZ Frg-aA Ao fae AT Waradfey Amw wEd Seiwa

T fao wam: aeiffaar avn® Ieawaial aar
7 fTavifar v Juwsatal # uz
8. amafedT gy L3GiR 4]

famTw

1980-81 ¥ 1983-84 ¥ TR1T WIta ¥ 9 1-a%q eqr1 ¥ wfafna aravg & Frafa
(/171 '000 o 2 &)

_— 1980-81 1981-82  1982-83  1983-84
(wfiaw)

1 2 3 4 5
fwea 18.0 21.3 19.6 21.9
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1 2 3 4 5

afaga @w 28.7 33.7 43.2 35.8
T 11.2 30.4 2.8 0.2

. 9T 1.9 2.0 1.6 0.7
Y AT 2.7 2.8 2.5 4.0
LiLgTt 4 | 1.2 1.8 1.8 1.9
Afeoraw 0.8 1.3 2.5 1.0
s 1.1 03 08 —
et 1.3 1.3 1.7 1.4
AwreATIfETT 0.3 0.4 0.8 ' 0.6
HeUo FAA®T 0.8 0.9 0.4 ' 0.1

— — e e ——

ar (a+g 2wl wfga) 78.5 114.6 93.8 90.0

Identification of Persons Eligible to Get
Loans Usder NREP

2867. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 3287 on 16 March,
1984 regarding ideatification of persons
eligib‘le to get loans under NREP and state :

(a) the break-up of the target of 2000
persons in Himachal Pradesh to whom
loans were to be sanctioned under the
Scheme for self-employment of the educated
unemployment youth for each District of
the State separately for each bank ;

(b) the number of cases in which loans
have been sanctioned and paid upto 31
March, 1984 in each District, separately
for each bank ;

(c) the break-up of the 4496 applicants
who submitted their applications under the
scheme, District-wise separately for each
bank ; and

(d) whebher it would be ensured that
all those who were found cligible but could
not be given loans upto 31 March, 1984,
would be given loans by 15th August, 1984 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to(d).
The Hon'ble Member is presumably
referring to the Scheme for providing
scif-employment to the educated un-
employed youth. The district-wise/bank-
wise break-up of the target, the
number of applications, the number of
cases sanctioned etc. are not available.
However, the Reserve Bank of India has
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reported that the target of beneficiaries to be
assisted under the Scheme for the State of
Himachal Pradesh was 2000 for the period
1983-84. The banks had sanctioned 2465
applications involving an amount of Rs.
449.69 lakhs in the State of Himachal
Pradesh, as on 31st March, 1984. The banks
have been asked to make disbursement in
all sanctioned cases upto 15th August,
1984.

Cost-Audit of Production and Selling

Costs of Mills Producing Woollen Cloth

2868. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether he is aware that the exorbi-
tant cost of production of woollen cloth in
this country is beyond a common man's
reach and the industry is monopolised by
a few mills like Raymonds, Digjam, Reli-
ance and Birla Mills ;

(b) whether these companies are making
enormous profits and spending lavishly on
their exccutives and in inserting attractive
advertisements in the newspapers ;

(c) whetber Government had at any
stage considered the expediency of getting
the cost audit of production and selling
costs of thesc mills and 6x their margin of
profits ; if so, when and in what manaer ;
and

(d) if not, the reasons therefor and
whether he will now move in th€ matter and
order reduction in costs and ratio of profits
by these firms 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) In
terms of licenced capacities, the share of
these mills is only 6.57%; in respect of spin-
ping and 9.26% in respect of weaving.
Regardiug the cost of production, there is no
recent study on the subject in this Ministry.

(b) The net profitability of M/s. Ray-
mond Woollen Mills, Digvijaya Woollen
Mills, Jayasbree Textiles and OCM (india)
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Ltd., during 1983 was only 12.09%, 10.46%,,
7.16% and 3.69%, respectively.

(c) No such cost audit has been conduc-
ted recently in this Ministry.

(d) There is no statutory control on the
price, quality or distribution of woollen
textiles.

Grant of Special (Duty) Allowance to

Central Government Employees of

' North-Eastern Region

2869. SHRIMATI SUSEELA
GOPALAN :
SHRI E. BALANANDAN :

Will the Minister of FINANCE be plea
ed to state : -

(a) whether Special (Duty) Allowance is
being granted to Central Government em-
ployees of North Eastern Region ;

(b) whether the said allowance is res-
tricted o Class 1 and 1l officers having
transfer liability ;

(c) the reason for denial of said allow-
ance to all other sections of Central Govern-
ment employees i.c. Gioup C and D staff
who arc also working under the same diffi-
cult conditions ;

(d) whether Ministry of Home Affairs
have extended the said allowance (o State
cadre officers stationed in North Eastern
Region who have no transfer liability mainly
for the reasons that they bave to work
under same conditions in which Central
Government employeces having transfer
liability, are working ; and

(e) whether Government are reviewing
the matter and extending the allowance to
all Central Government employees working
in North Eastern Region ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c). Special (Duty)
Allowance has been sanctioned to Central
Government civilian employees who have
all-India transfer liability and are posted
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In North-Bastern Region as a measure of
incentive for them to serve in that region.
Such of those employees who are exempt
from the payment of income tax, will, how-
ever, not be eligible for this Special (Duty)
Allowance. The allowance is not restricted
to Group A and B category employees.

(d) Ministry of Home Affairs has written
to the State Governments of North Eastern
Region that the difficult conditions in which
the members of the All India Services hive
to serve in that region are similar as in the
case of Central Government employees
posted there. They have, therefore, recom-
mended to the State Governments to extend
the same concessions as have been allowed
to the Central Government employees, to
the members of All India Services serving
in connection with affairs of the State
Governments.

© l;lo such review is contemplated at
present.

Export of Cardamom

2870. SHRI S.B. SIDNAL : Will the
Minister of COMMERCE be pleased to

state

(a) the position of export of cardamom
from India during the last three years, the
names of importing countries, quaatity
imported by each and the price thereof ;
and :
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(b) the existing rules for export of carda-
mom and the steps suggested for increasing
the exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.

" SANGMA) : (a) The export position of

Indian Cardamom during the last three years
is as given in the enclosed statement.

(b) After fulfilling the terms and condi-
tions of the Cardamom (Licencing and Mar-
keting) Rules, 1977 any exporter can export
cardamom, to any destination. However,
for the export of Cardamom to any country
having common boundaries with India,
like Pakistan, Bangladesh, etc. exporter
shall have to obtain export licence from the
Import-Export Control Authority concerned.
The major steps for increasing the export
are given below :

1. Introduction of schemes like carda-
mom replantation loan-cum-subsidy
for increase in production so that
more cardamom may be available for
export ;

2. Increasing the rate of C.C.S. on the
export of cardamom in consumer
packs to make the commodity com-
petitive in international markets ;

3. Participation of the Board in the
Fairs/Exhibitions abroad ; and

4. Sending Sales-cum-Study delegations
abroad.

N

Statement

Exports oj" Cardamom from India

Quantity in Tonnes
Value in Rs. crores

Name of the Country 1581-82 1982-83 1983-%4
Qty.  Value Qty. Value Qty. Value
1 2 3 4 s 6 7
—
Kuwait 931 13.03 281 4.67 6 0.11
299 5.25 neg

Saudi Arabia 420 6.53
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1 2 3 4 5 6 7
Bahrain 3 0.04 8 0.14 1 0.03
Qatar 54 0.37 5 0.08 _— -—
Iran 75 0.7 — _— -_— ! -
Iraq 95 1.19 3 0.04 -— —_
UAB 27 0.42 13 0.2s 1 0.03
Jordan 130 1.90 -_— _— -— -—
USSR 330 2.83 260 3.87 168 34
GDR 4 0.32 57 0.58 3 0.07
Japan 101 1.00 4“4 0.60 32 0.78
Singapore 31 024 19 0.2 18 0.47
Others 88 1.62 43 0.64 2 0.50
30.20

Grand Total 1 2325

Position of Cost A ccouataut for the Pur-
pose of Iacome-Tax Law and other
Tax Laws

2871. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether for purposes of employment
and under the Company Law, a Chartered
Accountant and a Cost Accountant are
treated as equal, but under Section 288 of
Income Tax Act, 44 (i) of Wealth Tax Act
and 43 of Gift Tax Act, term ‘Accountant’
means a Chartered Accountant as defined
in Chartered Accountants Act ;

(b) whether Cost Accountant qualified
from the Institute of Costs and Works
Accountants of India, is also an Accoun-
tant ;

(c) if so, whether Government propose
to make suitable amendments in the Income
Tax and other Tax laws to include Cost

1032 16.37 2:8 5.43

Accountant in the definition of ‘Accoun-
tant’ ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) A Chartered Accountant
and a Cost Accountant are not treated as
equal under the Companies Act, 1956.

A Chartered Accountant has been vested
with certain duties and functions of audit
of financial account of a company under
sections 224 to 228 of the Companies Act,
1956. Under section 226 (1) of the Compa-
nies Act, 1956, a person shall not be quali-
fied for appointment as auditor of a company
unless he is a chartered accountant within
the meaning of the Chartered Accountants
Act, 1949, A cost accountant has been
entrusted with certain duties and functions
of cost audit under section 233B read with
section 209 (1) (d) of the said Act.

Under section 288 of the Income-tax Act,
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1961, section 44 of tbe Wealth-tax Act, 1957
and section 43 of the Gift-tax Act, 1958,
*“accountant’”’ means a chartered account-
tant within the meaning of the Chartered
Accountants Act, 1949 and includes, in
relation to any State, any person who by
virtue of the provisions of sub-section (2)
of section 226 of the Companies Act, 1956,
is entitled to be appointed to act as an
auditor of companies registered in that
State.

(b) A Cost Accountant qualified from
the Institute of Cost and Works Accoun-
tants of India is not an *‘accountant” for
the purposes of the direct taxes enactments.

(c) There is no such proposal under
consideration of the Government at present.

(d) A Chartered Accountant has the
professional qualification and expertise to
audit accounts and report on the accounts
cxamined, the balance sheet and the profit
and loss account, whereas the expertise of
the Cost Accountant is mainly in determi-
nation and allocation of cost to products.
Besides, under the Companies Act, 1956,
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only a Chartered Accountant is competent
to audit accounts of a company. Therefore,
it is not considered appropriate to permit
Cost Accountants to carry out audit of
accounts for purposes of the Income-tax
Act.

Percentage Rise in Foreign Exchange
Reserves

2872. SHRI ANAND SINGH: Will
the Minister of FINANCE be pleased to
state :

(a) the percentage rise in Inlia’s foreign
exchange reserves during 1983-84 and
1982-83 and the comparative reserve figures
as on March 3ist in 1982, 1983 and 1984
respectively ; and

(b) to what factors the increase was
attributable and to what extent ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) :
(a) The level of foreign exchange
reserves (excluding Gold and Special Draw-
ing Rights) as on 3ist March, 1982, 1983
and 1984 along with the percentage rise
during 1982-83 and 1983-84 was as indicated
below :

Date Amount Percentage
(Rs. Crores) Variation
31.3.82 3354.47 -_—
31.3.83 4265.26 +27.18
31.3.84 5497.85 +28.90

———

(b) The above figures include drawals
from the 1.M.F. under the Extended Fund
Facility. Government does not have the
information about the contribution of
vatious factors (such as, increase in domes-
tic production in crucial areas, remittances,
other invisibles etc.) to the improvement in
reserves position in 1983-84.

Foreign Investment in the Country

2873. SHRI HANNAN MOLLAH:
Will the Minister of FINANCE be pleased
to state the country-wise distribution of

private foreign investment in our country
during the last three years in rupee value ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : According to
the last survey made by the Reserve Bank
of India, the country-wise distribution of
foreign investment in India for the years
ended 3ist March 1972, 31st March, 1973
and 3ist March 1974 is given in the state-
ment attached. The Reserve Bank of India
is now in the process of compiling a census
of India's foreign assets and liabilities with
31st March, 1981 as reference date.
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Statement

Country-wise distribution of India's outstanding long term foreign liabilities— Corporate
industrial and commercial enterprises

3 (Rs. f:rom) )

As at the end of March

) 19m 197 1974

1. Canada 28.0 1.9 324
2. Prance Y 63.0 9.7
3.  Germany (Federsl Republic) 136.7 159.2 180.8
4 Ialy 84.0 7.3 834
s. Japan 4.7 1.6 4.6
6. Switzerland 6.4 49.6 449
7. Sweden 202 286 343
. UK. 641.0 656.0 689.1
9. USA. 4848 s515.4 530.9
10. Other Countries 120.3 118.6 134.7
11.  International Institutions 90.1 108.2 121.2
Total : 17557 1857.4 19430

Forelge Exchange Grented to Chief
MiuistersV.1.Ps for Medical Treatment
o USA

2874. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of foreign exchange
generally granted for meeting daily allow-
ances for Chicf. Ministers and other VIPs
for medical treatment in U.S.A. ; and

(b) thenumber of Chief Ministers who
went 0 U.S.A. for medical treatment
during the lIast two years till date and the

foreign exchange granted tomeet T A. for
each of the Chief Ministers 7

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) Chief
Mianisters/VIPs who go abroad for medical
treatment and where expenditure is borne
by the Govt. our Mission is authorised to
incur expenditure on the basis of actual
hospitalisation charges etc. They are also
allowed exchange towards personal inciden-
tals and Cash Allowance at the prescribed
scales for pre/post hospitalised stay abroad.
In addition, exchange at appropriate scale is
also authorised for contingencies and local
transportagion etc. In cases where official
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are permitted to accompany the Chief
Minister/other VIPs, exchange is released
as per the prescribed Govt. scales. In
addition, hotel accommodation is also
arranged by our Missions.

(b) The information is being collected
and will be laid on the Table of the House.

Decline in Civil Constraction Contracts
by Indian Firms in Foreign Countries

2875. SHRI S.A. DORAI SEBASTIAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the responsibility of promot-
ing civil construction experts has been
shifted from the Engineering Export Pro-
motion Council to the newly created
Overseas Construction Council ; and

(b) if so, whether this has led to the
screening Committee of his Ministry becom-
ing inactive which has contributed to the
general declioe in the number of civil cons-
truction contracts by Indian firms in foreign
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.
In order to promote exports of construction
projects, a separate Ezxport Promotion
Council called tbe Overseas Construction
Council of India has been established.

(b) No, Sir. The work of the Screening
Committee, which was earlier functioning In
the EEPC, has been transferred to the
OCCI as the latter is now looking after
civil construction exports.

Opeaing of New Branches by Madhubani
Regional Rural Bank

2876. SHRI BHOGENDRA JHA : Wih
the Minister of FINANCE be pleased to
state the new branches to be opened by
Madhubani Regional Rural Bank during
1984 and the time schedule for opening of
its branch at Banipattj ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Reserve
Baok of India have reported that as at the
end of March 1984, the Madhubani
Kshetriya Gramin Bank had been issued
lulpoﬂsatiom/licenccs for the following
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seven centres :
1. Harinagar 2. Sugauna
3. Khajedih 4. Garatol
5. Deep 6. Usrabhi Deodba
7. Benipatti

Branches at the centres for which authori-
sations/licences are issued by the Reserve
Bank are opened as soon as the prelimina-
ries are completed. The Gramin Bank has,
however, been advised to expeditiously
implement the licences in hand.

Trade Agreement between India and
Soviet Union

2877. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a proposal for a
long term trade agreement between India
and the Soviet Union for the supply of
cotton from India in exchange of textile
machinery from the Soviet Union ; and

(b) if so, to what extent this agreement
will help in revival of sick tixtile mills in
India and resolve Soviet Union's problem
of balance of payments with India ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No, Sir.

(b) Does not arise. ,

Overtime pald to Indian Airlines Staff

2878. SHRI SUNIL MAITRA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount of overtime allowance
paid to (i) engineering staff, and (ii) other
staff of Indian Airlines at Bombay, Delhi,
Calcutta, Hyderabad and Madras separately
for the period between 1980-81 ; and

(b) year-wise and category-wise details
thereof ?

THE MINISTER OF STATE OF THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b). A statement is
laid on the Table of the House.
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Export of Pepper to Soviet Union

2879. SHRI SKARIAH THOMAS :
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity of pepper exported to
the Soviet Union during the last three years
indicating the price thereof ;

(b) whether the Soviet Union has con-
tracted to buy more pepper during 1984-85 ;
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(c) if so, the quantity contracted and
the value thereof ; and

(d) the special steps being taken to
augment the export of pepper ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Export
of pepper from India to Soviet Union during
the last three years were as follows :—

Year Quantity Value Average unit value
(Tonnes) (Rs. in lakh) Rs./Kg.
1981 12803 1774.60 13.86
1982 11994 1576.10 13.14
1983 12842 1598.60 - 12.45
(b) A quantity of 12500 tonnes of |graan g Q’ ;

pepper is included in the Bilateral Trade
Agreement signed with Soviet Union for
1984.

(c) Details of contracts entered into by
Exporters are not available.

(d) The Spices Export Promotion Council
is participating in Moscow Fair alongwith
Cardamom Board. Other promotional
efforts are : participation in trade fairs,
sponsoring of trade delegation, inviting
foreign delegates and undertaking of market
surveys etc.

qTwTd wgraan A grewt o fanto

2880. it G W¥ aWi : ¥qT qEEA ST
amy faqmw SN0 43 AW K FOAFA
fis:

(%) srgeitFea AroATaRl % et faoet
HaArg I WA H AW A ;

(@) axFr g sas feaw fead

() Axarei & siwrd @ gl
frator $14 Fa a% U ) A F FFWTFAT
g ax

(NNemara R agsraeET g ?

qifEa 3 Ane fame sore & T
@t (st guite AW @w) : (F) qdeT
fawrr Y oF @A @ fagd Aqia @r-
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Mifga wT fagqr oar @ | 5@ @ F s
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great o frmte g &) w1 § wwwrEn
t:—
1. 9% gew
2. WrAagEdE T, 1985
3. vbfemgem ¥, 1985
(7) 7 Ez=i & qur € wr 9T Wzt

wa-gifar ¥ 1262 w70 & afz @
AT §
Income Tax Raids to Find Out Tax

Evasloa by Chief Minister of
Andhra Pradesh

feazaz, 1985

SHRI K. RAMAMURTHY :
PROF. AJIT KUMAR MEHTA :
SHRI BAPUSAHEB PARULE-
KAR

Will the Minister of FINANCE be pleased
to state :

(a) the details of income tax raids con-
ducted to find out the tax evasion by the
Chief Minister of Andhra Pradesh ; and

(b) action taken on the Incriminating
evidence found out in such raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b). A search was
condutted in the residential premises of Shri
N.T. Rama Rao on 9.12.80 on the basis of
authorisation issved by the Director of In-
spection (Investigation), New Delhi. On
the same day the premises of M/s. Rama-
krishna Cine Studios and M/s. Tharakarma
Theatre in which Shri N.T. Rama Rao is
interested were also searched under section
132. In the residential premises nothing
incriminating was found. In a room under
the occupation of Shri N.T. Rama Rao in
Ramakrishna Cine Studios cash of
Rs. 1,24,300 was found. On that day since
Shri N.T. Rama Rao was not available, his
son, Shri Jayakrishna was questioned. Since
the explanation was not satisfactory a sum
of Rs. 1,00,000/- was seized and the balance
wasleft to epable ths assessec/his son to
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meet personal expenses.

In the course of the assessment for the
vear 1981.82, the Income-tax Officer had
proposed an addition of Rs. 1,19,182 which
included the unexplained portion of the cash
of Rs. 1,24,300 found in the room of Shri
N.T. Ramsa Rao.

In an operation under section 133-A some
papers were found showing extra payments
to Shri N.-T. Rama Rao, cine actor, over
and above the amount disclosed by him in
the return for the assessment year 1981-82.
This material is under investigation and full
facts will be available only when the assess-
ment is completed.

Scheme to Provide Pensionary Bencfits
to Employees of Public Sector
Undertskings

2882. SHRI BHEEKHABHA!L : Will
the Minister of FINANCE be pleased to

(a) whether a scheme to provide pensio-
nary benefits to the employees of Public
Sector Undertakings is under consideration
of Government on the lines of the pension
benefits available to the Central Govern-

ment employees ;

(b) If s0, the details of the proposals of
Government in this regard and the time by
which the scheme is likely to be imple-
mented ; N

(c) whether QGovernment propose to
amend the Bonus Act to cover the
employees drawing more than Rs. 1,600 and
also enhance the ceiling of Rs. 750 pre-
sently prescribed for ex-gratla payment in
various departments and Public Sector
Undertakings ; and

(d) the existing facilities suggested by
Bureau of Public Enterprise to the Public
Sector Undertakings for junior executives in
lieu of OTA indicating the names of such
Undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)and(b). The feasibility
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of introducing the pension Scheme in public
enterprises is being examined.

(c) There is no proposal under considera-
tion of the Goveroment either to amend the
Payment of Bonus Act to cover employees
drawing more than Rs. 16C0/- p.m. or for
enhancing the ceiling of Rs. 750/- presently
prescribed for ex-gratia payment in various
Government Decpartments and the Public
Sector Undertakings.

(d) Bureau of Public Enterprise has not
issued any instructions on the subject.

|IET da & Il ¥ Fam gfg o
IJWIEHAT § FEAZ ©IAT

2883. «lt a@ wez ww : w41 faw WA
qg XATY K 7 w1 5 :

(%) a1 IFA FWQ &7 & IJTWA HY
o afz 7 JwEEA ¥ FRI FA N
gAY,

(@) afz gi, @Y 309X =W HAI_T A0
war sfafsa g ; %

(7) ¥a1 &7 IG § & afusiv wid
aR ¥ Iw @ § AT afz a@T afz w
Iqiewar § g¥ag AE) fwar smar at wfasy
% g% afcas wat H gz Jnyqr ?

fawr sara § vvg s (st gROTWO
o) : (%) g

(&) = Hneg §@ EFeIAT § qEHA
fe A ® FeRTT ¥ GFAg W
fagraa: A &

(7)ag = § & @A AT F 3%
IO WA AR F 9w @ A W
Jeewar & grag feg fer gad afz
AT X aga ¥ wrewii # ¥ qF § fawd
W qTE I a1 qORrd gual #1
afeqer I71q @A sfsT § a@a )
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srerw T faw (frze)) & Bsame
wwt & fog &= SaT @ waw W
wqz

2884. &t (@ wiw® s@mT awf : aar
Tifosg w9 gg aqIY #) q § I fin :

(F) 71 aws =9z faaw S gad
aawr fega Sy Gz I A A
AuF & @T T G g T gEF o
wmagT F a1z (1980-84 aF GI¥ A &
w7 & 50 wfawa & afas e &1 a1-
I 7 & T12) 79 geq fear W@ 5

(=) #ar aw® =g faam £ ad
1980-84 A% AWE AT & ZIAT 9T
ufzar feew & 99F 1 @da ¥ FAT TIQ
1 {FEA ISTAT 97T § ; AR ‘

() w1 farr &Y gu g8 Wi qFATT &
fag sawar g qu sfewsd & fasg
FIAW FITITE FY Oy ?

arfoeg s § A qfa faa d s
wo (ot frgre <wa wvewT) - (%) s Agh

(=) g 1 qreaa J Aww sqnare faaw
& &1 AW @ § AR fazwy § wa |1
awt & g A wig aga ad @ =q R
®W ¥ quara faeea frae @ afaa
fed §:

N - L

(sI1E %0 ®)
1980-81 56.88
1981-82 102.39
1982-83 46.25
1983-84 52.00

(=) vt 7t I5ar 1
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Cases of Income Tax Arrears Pending
Due to Stay Orders

2885. SHRI R.R. BHOLE : Will the
Minister of FINANCE be pleased to state
the number of cases of Income Tax arrears
which are pending because of the stay orders
given by the courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : The desired information in
respect of the number of cases of Income
Tax arrears which are pending because of
the stay orders given by the courts is not
readily available. However, the amouant
invoived in such cases comes to Rs. 58.95
crores as oo 31-3-1984.
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Utllization of Ceatral Flood Aul;ltnnce
for 1980-81 by Orissa

2886. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be pleased
to state :

(a) whether Central assistance provided
for flood damage works during the year
1980-81 to Government of Orissa has been
fully utilised and reported to the Centre ;
and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b).
The ceilings of expenditure finally approved
and the expenditure reported by the State
QG veromeot are as follows

(Rs. Crores)
Head Ceilings approved by Expenditure reported by
the Government of the State Government
India
Relief 4.78 4.81
Rebabilitation 5.54 5.54
Repair and restoration of damaged
public propertics 32.55 32.54
Total : 42.87 42.89
M & W AT AT TSR TR FETT T A1 JITE KT 9T e v
wow TEyA ¥ w9 gQ AT ® mwgrd?
wee (1Y) e swwa & Tre wa (s Rodte Fag
. sitweY QYN oW ¥ e tw) : (¥) R (@) ofewsdt agfiazaz
ﬁ;:::arﬁﬁmﬁﬁﬁ“ AT ¥ WAl §1 ITAGA H A ACFTA

(%) w1 argarA ¥ T AA, AAME
i s g A ATEA R wodl
gy ¥ gy § S AU aELA €9
TR TR ;

(a) o §f & i fsa weral &t
qar qAT & ; A

() ¥m & agt gwafa & var & fag

w7 § ot o5 & frg w1, 1981 &
arxq arfar qeg AT 96T I GE §)

(7) gark agfr afx & @A w agd
gwafa § afeqet aamr amar § A gafag
AT qFT AA-ATX qrw faRefy wg?
At weeq i 9T gt Az s fawe
frroR ez s e T AN
TR AT § |
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Demands of All India Organisation of
Pensioners

2888. DR. SUBRAMANIAM SWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) whether recently some members of
the All India Organisation of Pensioners
undertook a Padyatra from Bombay to New
Delhi ;

(b) wbether at New Delhi they presented
a chbarter of demands to the Prime Mini-
ster ;

(c) if so, their maio demands ; and

(d) the steps being taken to implement
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b). Yes, Sir.

(c) and (d). The main demands of the
Organisation relate to increase in pensio-
pary entitlements, restoration of commuted
portion of pension, grant of family pension
to widows of employees who retired before
1.1.1964, increase in rates of family pension,
formation of a Central Welfare Board for
pensioners, revision of Pension Act 1871 etc.
Similar demands, received fiom time to time
in tbe past from this as well as other orga-
nisations of peasioners, were examined and
suitable replies were sent to them. Improve-
ment of pensionary entitlements, including
those referred to by the Organisation in
question, is considered from time to time
and liberalisations are made as and when
considered justified, subject to availability of
financial resources.

Sick Units in Public Sector

2889. SHRI CHITTA BASU : Will the
Minister of FINANCE be pleased to state :

(a) whether the incidence of sickness is
on the increase in the Puhlic Sector ;

(b) if so, the, number of the sick units
with their names ;
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(c) the reasons for sickness ; and

(d) the steps taken/contemplated to be
taken to nurse them back to health ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir. Judging from
the number of enterprises incurring con-
tinuous cash losses for the last $ years viz.
1979-80 to 1983-84, it is seen that the
number of such units have remained more or
less same during 1982-83 and 1983-84
(Provisional).

(b) to (d). Do not arise.

Setting up of Spinning Mills in Orissa

2890. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to
state :

(a) the number of spinning mills set up
in Orissa during the Sixth Plan so far ;

(b) whether Government have a proposal
to set up some more spinning mills in
Orissa during the current financial year ;

(c) if so, the names of the places identi-
fied in Orissa for the location of the new
spinning mills ; and

(d) the details of the programme of
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI -
NIHAR RANJAN LASKAR): (a) Dur-
ing the Sixth Plan period, one cotton spinn-
ing mill was set up. According to available
information 11 permissions have been issued
for sctting up spinning units in Orissa during
the Sixth Plan. 4 Co-operative spinning
mills in the bandloom weavers sector have
been given financial assistance for being set
up in Orissa during the 6th Plan.

(b) to (d). State-wise requirements of
the additional spindicage are not predeter-
mined by the Government.
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FTET( Y & tutfrw qwet w1 wrgeTew

2891. =it atx awt:
=it argatfgw ot :

#q7 faw s o warR & F &G

(%) = a7 d dix § Aifas gEeY
AT GAGATE TG L ;

(w) afz i, &t ga cxava Hacg wwv R ;

() feafa #) gura & fag s U
FqT §TH JSC A § ; AR

(%) 7% war ofewrrw frsa & |swi-
TTR?

. faa wnem A Tw WA (W qEogHo
o) : (%) & (7) Y Ag

zay afafem 1973-74 ¥ 1982-83
as &1 10 3§ N Fafa & Qua Ny
W Al & wmdaea & fed, gan-
fagw, &t oY, e ww anfz S ¥
ey guT g § daif dve Iaw avere
1982-83 % @vg | ¥ q&3 3 9T ITN 1.4,
qs5 9 9T AT 1.9 A9T I3 187 9 &y
3.1 ¥ Zar ar aFar § fad 28-2-84 ¥y
aNT-9ed 9T W@ mar a7 | feeg, a3
TET( IgET #Y Argwifaar 3§ A wfaw
g 3 &7 9grg & WA w
fawg ¥ feg 7Q IEWATT WGTH §H TH1L
&:—

(1) agi & qua & oA | freae
Y fean€ 9@ av I¥ fafez wrToy Y=
% fau faww svugw I« afsa &A1 agr
amrafas q& Qefafas garaes Ing

gaET )

(2) waeqraa; qwaed) gfaard s
A ¥ W & wrd-freqrza w1 fazaT
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aftfler @ agq1 IT® EEANET ®Y
A T & AT INT & &1 wA
FwEqIeaT wrasaY sfraoee afafa w) @¥ar
agr g

(3) =gt =&t sifemgeri ) o Gareaw
gfaarsil oo frolt Ieayme faarst @q1
sgaeqt & fag afafea qo-fraw fear
wrar 1

(4) sgx AT IewT WY Nfaet &
I ®A7, MGFARIFEIOT §IAT AUT HGA
a7 JrEwT &1 gTEaiaa s AN g s
IR §WWRT ATQ Ayt Iz d fafygar
AT

(5) 7w Iuw & a ¥ ) wid-

fasqza aiter #z%t & Teaw ¥ wAQG
qutafas srant s fasra) i faafaa

9 ¥ w14-fasarza ¥ g w1

(6) v¥ sdg®iy wfawi & w59 ax
geaiwa w) Iga AT aqr N fefeag)
T AQTHAY W AT |

(7) squ afrarwanit & freazs oF
WE a7794 ¥ qfedieroy graeu) Isweaqy
afafy, sratfas & o Wt sga afeas-
a1a) 1 sufa € fra qdfien sT Q@ &)

Rejection of Applications by Banks Under
Self Employmest Scheme ia Nanded and
Parbbaal Districts of Maharashtrs

2892. SHRI UTTAM RATHOD : Will
the Minister of FINANCE be plcased 0
state : .

(a) the oumber of bencficiaries under
educated Seif-Employmeat Scheme in cach
taluka of Nanded and Parbbani Districts of
Mabarashira ;

(b) whether many of the spplications are
rejected for same reasons or other by the
banks including the lead bank ie., State
Bank of India for both these districts ; aod
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(c) If so, the action Goverament have
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
present data reporting system does not give
Taluka-wise/ District-wise figures. However,
in the State of Maharashtra the public
sector banks had sanctioned 21579 applica-
tions involving an amount of Rs. 4024.28
Iacs as on 31st March, 1984.

(b) and (c). Main reasons for rejections
of the applications by the banks reported by
Reserve Bank of Indis, are the non-clegibi-
lity of the applications under the criteria
laid down in the Scheme, the project not
being economically viable or the targets
fixed for the Scaeme having siready been
achieved. -

Recommesdations of Economic Admliais-
tration Reforms Commission re :

Direct Taxes
2893. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FINANCE

be picased to state :

(a) the total pumber of recommends-
tions pertaining to direct taxes submitted by
the Economic Administration Reforms
Commission ; and

(b) the number out of these, implemen-
ted and when the remaining recommenda-
tions will be finally considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b). The Ecooomic
Admioistration Reforms Commission have
made about 3i2 major recommendations
relating to direct taxes, Out of these, 33
recommendations have been implemented.
Some more recommandations are sought to
be implemented through the Taxation Laws
(Amendment) Bill which is proposed to be
introduced io the current session of Parlia-
ment. 47 recommendations relating to the
amendment of the Estate Duty Act, 1953
will be processed for a separate Estate Duty
(Amendment) Bill. Such of the remaining
recommendations made by the Commission
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as are acceptable to the Government will be
implemented through a separate legislation
in due course.

&F THIT AFTY WA O TR

2894. siwat e famgr : vt faw
oM gg T N FIFQ fE -

(%) W I FTdS T A ® "
faae g ;

(=) afx g, aY aegra-dY aw wT§;
EEe

() acqwa=dY wreor war § ?

fae dwrem ¥ I WA (st wATw
qaTQ) : (%) ¥@ GHT I§ T TG A
&1 1 g A 2\

(@) 3 () 7 qaT™ T2 A HA)
FaEaT fa® § qegn an awed o o

2895. =it Tratw wATT fag
=t Taa T qrOw

wr faa @ g TA Y FOr &0 :

(%) nfemr W & fawe dgadz
fax & Freeadi G471 ¥ 13 qaf, 1984
N T W e a5 w7 A=l &7 ™
qey1 aqr, feaq ghaat aw2 aq w6k
gear aw 1 3f9q & Sl o ool &
A7 gl ¥ fead safea srow go ;

(@) waxd ) I7ad, 1984 % 3w
aw 9%3 1g 71w, A58, g afy &
S T ; AR

()T @0 ¥ aF R TP @
FeRd ) Qv ¥ Qg gy w\r w29
Iz ?
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farer srwrer # Tro we (' qwoTwo
weor) - (%) & () 97T gFT Y A1 WY §
AR FIF-TTH 9L W &Y J1QAY |

Relesse of Foreign Exchange to the Chief
Mibister of Andhra Pradesh

2896.. SHRI DIGAMBER SINGH:
Will the Minister of FINANCE be pleased
to state :

(a) whether his attenticn has been drawn
to the news-item captioned ‘Meagre allow-
ance annoys NTR’ appesared in the "Indian
Express’, New Delhi on 16th July, 1984 ;

(b) if so, the scale laid down for the
release of forecign exchange as daily allow-
ance to persons going abroad for medical
treatment ;

(c) whether  businessmen/industrialists
going abroad on ‘jaunts’ in the name of
busincss promotion or for medical treatment
are given fureign exchange allowarce 3-4
times of 358 given to Andhra Pradesh Chief
Minister in addition to the allowance for
thejr families and personal s'aff accompany-
ing them : if s0, the reasons for such a
distinction ; and

(d) whether he will collect and lay on
the Table a statement showing foreign
exchange given to industrialists from U.P.
who visited U.K , Europe and U.S.A. for
medical treatment during 1982-83, 1983-84
and uptill 30th June, 1984 for them, their
families and personal staff including medical
stiendants accompanying them ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Yes, Sir.
Government's attention has been drawn to
the news-ttem captioned ‘Meagre allowance
anooys NTR* which appeared in the ‘Indian
Express®, New Delhi dated 16th July, 1984.

(b) Persons going abroad for medical
treatment are allowed foreign exchange of
a mazximum amount of US$ 5,000/- in cases
where estimates of expenditure of medical
treatment are rot available from the
overseas hospital/doctor ; where, however,
estimates of hospitalisation/cost of medical
trcatment are availablc from the overseas
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hospital or where higher amount has been
recommended by the Chief Administrative
Medical Officer of the State concerned/
Director of Health Services/Head uf reputed
medical esrablishments recognized for issue
of cssentiality certificate for medical treat-
ment avroad, the full amount is released.
For maintenance expenses for any partof
the stay abroad other than hospitalised
stay, required for treatment/convalescence/
check-up, exchange is released @US$ 85/-
per day in favour of the patient and US$
1500/- per month (o the accompanying
attendant(s) in cases where they have been
recommended by the competent suthorities.

(c) Businessmen/indusirialists going
abroad for medical treatment are allowed
foreign exchange as indicated in reply to
part (b) of the Question. Businessruen/
industrislists going abroad oo busivess
promotion visits are allowed a fixed amount
as per RBI's scales ranging from US$ 160/-
per day for Group ‘A’ countries to US$
120/- per day to Group ‘C’ countries under
the Genetal Scales and from US$ 20C/- per
day in Group °A’ countries to US$ 150/
per day to Group ‘C’ countries under
the Specisl Scale. The rates of per-diem
allowance are all inclusive viz., expenscs
towards internal travel, contingencies etc.
are included Jn these.

As compared to the above, Mianisters/
Government officials who go abroad for
medical treatment and where expenditurc
is borne by the Government, our Mission is
authorised to incur expenditure on the basis
of actual hospitalisation charges etc. They
are also allowed exchange towaerds penonnl
incidentals and Cash Allowance at the
prescribed scales for pre/post hospitalised
stay abroad. In addition, exchange at

* appropriate scale is also authorised for con-

tingencies and local transportation etc.
Where, however, the expenditure is met
by the Ministers/officials themselves, the
scales prescribed by the RBl and as indi-
cated in reply to part (b) above arc
applicable.

Ministers/Government  officials  §oins
abroad on official business arc allowed
personal incidentals @ Ks. 75/- per day for
the first ten days and Rs. 40/- therealter for
a 1otal pericd of 90 days. They arc also
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catitled to Cash Allowance which varies from ggqr ga¥ ¥ feast mrr ¥ frata fsar
country to country. In addition, the actual . -

hotel expenditure of the Ministers/officials ar;
concerned is met by the Mission concerned.
Exchange at the prescribed scale is also (@) 71 37 mare ¥ S, @A

authorised towards contingencies, local Saame WY wmfws a Nz ﬂﬁli’ N
transportation and entertainment. . !
79 a9l F AREA ITHT FAA-HAT wA

In 50 far as release of exchange of § 35/-  FFATT JeAIET garr Y Fvaar frafa fear
given to Andhra Pradesh Chicf Minister, it nar :
may be mentioned that the rates of Cash !

Allowance are fixed by the Government of |
India for each country taking into account () ¥ 37 72\ & g faqum gfaarsii
the cost of living and is paid in addition to & FAATA F FTIT T, &¥F A TagmaT &

botel accommodation, the expenses Tor 3 ITX
which are borne by the Govt. of India or TEUTH W A9 FAE HH w9

the State Govt. concerned. The rates of 83 § ; &1T
Cash Allowance fixed by the Govt. are the :
rates that are allowed without exception to (9) 71 aTwIT &1 2w & AR gL

all dignitaries iocluding Cabinet Ministers/ fearat & faa N sqrT ¥ @y ge
Chief i : . RareT
M|m;:'m “ic. when they are o0 % % s ATy w1 AR 2?

It would thus be observed that in all wifwvg weg § st qfa fasm &
whether for visi i - . *
iodustriabats or for . MinimenjoBen, (70 T¥ (A e dam aveev): (%)
exchange is released at the scales prescribed o faavo &ew 1
zr.:cm:o‘z.nnd there is no question (E’) . f a P —
@ The info b qEg ‘TR’ g ) AR F IR quT
information is il llected PN a
and will be laid ba the Table of tbe Howe, 7010 AI%E I1q* &0 (%) & g &
fafess faavor & fag wq & i of6 awr
aarst w1 3w wie frafa LHANT & ATHE IJIFH TG § |
2897, o et sve WA : g ) .
wifwen sivht ag aard 9§ 630 6 (ﬂ)mmmwgsfﬂqaﬁﬁram
s & fag ol & fagwa i fafa

(%) 2w & a5 we? ¥ QA feafor Tl aware § AWt qgeEl @ o
Y et ot & s ®1 Tz g O & Farg o afufa afsa Ak ¢4

fawrew
(%) famr gtw aw? & A sgw  AGED F ARAT FARA ar frafa

N
el ke W i—

wx | a;mﬂ LL)] frafa e LG
R Roam  Wo ZAlN TNT o ¥
1 2 s 4 5

—

1. WY fad 1979-80 28 20898.5 335224.8
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1 2 3 4 s
wret frd 1980-81 30 26363.7 389487.4
1981-82 29 20607.9 279837.0
1982-83 FoTo 15413.5 206201.7
2. e 1979-80 508 10262.8 77301.6
1980-81 509 7681.6 55559.1
1981-82 515 4659.2 42059.7
1982-83 528 12888.5. 1235439
1983-84 ToTe 8783.3 69209.5
3. &fs 1979-80 71 11486.0 72696.1
1980-81 82 6810.9 36797.0
1981-82 90 47117.8 39522.7
1982-83 91 3954.7 58849.1
1983-84 Jode 1970.7 44608.1
4. 7= 1979-80 235 26609.8 198061.0
1980-81 217 14517.2 78824.3
1981-82 191 11985.9 5$1742.7
-1982-83 168 7594.8 42354.3
1983-84 Joe 6487.3 $9341.0
S. R qraET 1979-80 aio 2644.3 25563.4
1980-81 Foro 2550.3 24158.1
1981-82 FoTo 1805.0 20018.1
1982-83 JoAe 2816.0 33607.9
. 1983-84 JedAo 1664.9 18450.1
6. afTar 1979-80 90 4325.1 14698.4
1980-81 111 2161.2 12556.3
1981-82 145 1729.2 12333.4
1982-83 154 7378.5 445939
1983-84 FeTo 6979.3 37556.9
7. #x 1979-80 JoTqe 17830.5 212068.0
1980-81 JoNo 8778.0 97426.3
1981-82 Fode 6405.4 68531.]

1123
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1 2 3 4 5
T 1982-83 oo 1731.0 31100.2
1983-84 FoTo 3264.5 56899.1
8. ATAIZT 1979-80 Fodo 3153.5 19265.2
1980-81 JeTo 3197.9 15634.6
1981-82 JodTo 1668.1 11170.4
1982-83 Jodo 2029.5 14060.7
1983-84 FoTo 1677.2 14229.7
9. a¥% 1979-80 JoTe 1911.6 12488.0
1980-81 oo 1416.1 10723.8
1881-82 JoTo 1033.4 8874.3
1982-83 FoTqo 505.3 7117.6
1983-84 oo 785.4 13425.6
10. ¥dx 1979-80 Foo 4798.3 15661.8
1980-81 Jodo 4469.5 17344.0

1981-82 FoTo 3241.5 13391.8 -
1982-83 Foo 3966.8 16835.9
1983-84 JoTe - 2132.4 11695.8
11. aggA 1979-80 206 3380.1 15398.6
1980-81 216 7397.8 22824.1
1981-82 230 6106.7 26505.6
1982-83 246 5795.4 29289.5
1983-84 oo 4073.2 23805.4

freqofy : 1983-84 & faq Fratx xiwd Fae A7/aY, 83 %

12. gqTa 1979-80 4.5 2636 485600.0
1980-81 4.4 2345 347500.0
1981-82 4.1 2325 302000.0
1982-83 *2.9 (*)1021 {*)162300.0
1983-84 ®.6 (*) 269 57100
Sar<frws aqaTT

(*)safan sted
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Loan to Usemployed Graduates by Banks
in Mabarashtra

2898. DR. PRATAP WAGH : Will the
Mieister of FINANCE be pleased to state :

(a) whether unemploved graduates have
been given “loans by banks and other types
of assistances under various welfare schemes
bave been initiated by the Central and
State Governments ;

(b) the number of unemployed graduates
granted loans by the banks ; <

(c) the nature of concession in rate of
interest, ®tc., in Maharashtra State during
the last three years ;

(d) whether the Centre or the banking
organisation have issued instructions to
keep the names of unemployed gradustes
who bave been advanced loans, secret and
pot to be disclosed ; and

(e) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The

Hoo'ble Member is presumably referring
to the Scheme for providing self-employ-
ment to the educated youth formulated by
Central Government. The objective of the
Scheme is to encourage the educated un-
employed youth to undertake self-employ-
ment ventures in industry, service and busi-
pess. The Scheme is in operation through-
out the country except in cities with popula-
tion over one million.

(b) Under the “Scheme, as against a
targeted numbter of 2.5 lakh beneficiaries for
1983-84, a total oumber of 2.42 lakh cases
were accorded sanction for bank loans upto
31st March, 1984,

(c) The rate of interest is 10% per
annum for backward areas and 12% per
aonum for other areas. The subsidy com-
ponent is 25% of the total loan amount.

(d) and (¢). From the point of view of
smooth operation of the scheme at the Geld
level, State Governments were advised that

AUGUST 10, 1984
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the recommendation of the concerned Task
Force (constituted for each district for
forwarding names of would-be beneficiaries
to the banks for fina! selection) should be
treated as confidential and the entreprencurs
should be communicated the decision only
after the applications were finally sanctioned
under the scheme.

Liskiag of Delbl with State Capitals/
Citles by Dally Boelag Service

2899. SHRI NITYANANDA MISRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ¢

(a) the names of the important cities
and State Capitals in the country which are
provided daily Boeing link with Delhi ;

(b) whether Government have a pro-
posal to introduce daily Boeing link between
*ome more places and State capitals in the
country with Delhi in the current
financial year ;

(¢) whether Bhubaneswar, the capital of
Orissa is also proposed to be provided daily
Boecing link In the current financial year ;
and

(d) if so, the steps taken to expedite the
implementation of the above proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM

KHAN) : (a) Indian Airlines operates
daily Roeing 737 flights from Delhi 1o the
following important cities and State
Capitals :
Important Cities State Capitals
| 2
Agra Ahmedabad
Amritsar Bangalore
Aurangabad Bhop.|



SRAVANA 19, 1906 (S4AKA)

117 Written Answers

1 2
Bagdogra Bombay
Indore Calcutta
Kanpur Chandigarh
Khajuraho Gauhati
Udaipur Hyderabad
Varanasi Imphal

Jaipur

Jammu/Srinagar
Luckoow
' Madras

Patna

(b) to (d). In the winter schedule 1984-85,
Indian Airlines plans to increase thefre-
quency of B-737 service between Delhi and
Bhubaneshwar via Varanasi from the cxist-
ing four days. :

wfwew & fron wgdn & femrt o
wiaTen/gazawe g

2900. &t favar ww gEwfian : W
Y WY ag qa £ § w3 e

(%) sforgor & dry aga & fead
faarr afagea/pdzwe gu;

(@) ad 1980% qrE, 1984 a% &
aafa ¥ grafeay aearardt st wan §;

(%) ¥ gera @ fean famrt qrael
¥ 77y gk YT gawl & ofend ) gan-
7 ) feaet wfer w1 waar fearaar;
iy

(%) &T%12 A @ qew & 431 IOTU-
e I feg § ?
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T Sarer F o W (st ¥ odto fery
¥x) : (%) ¥ () 7 Fav &% fgg & adt
g fe gzl F A wredlg arg T &
fead fama afawea/giewa gg ar
feaa safes gamga gu .

garf gt § MY wo Wiy Ty
{1 & gz wfect & fweaw grafegal
%1 45,000 %o ¥ Fqug-Tfr & v g
goeATa ¥ AT AU FHNT @ AHEA &
frezan awafraat w freafafea gamas
o1 Farea Famad arer &Y St § i —

(1) 1,00,000/-%0 ¥} sqag ufiw
- (2) faire afcarT o i

(3) wea o7 ¥rfrgfa S )
(4) mifearfow I=M 1
(5) fairg g=ar= W= )

Ivdwa Al & afafor ¥ amgfes am
g ¥ WY ga-ufe o & gz §)

(w)awt T gezaTal & FIOT A i,
e AT FrAT A ATAY § AR AN gee-
Tal &Y Awa & fag gETuTw s
ATV K AT ST T H guR
w3 A faura wafae qar q13ve wedfew
& gfrger &1 7 5@ § fag st w2
IB1T AU § 1 gars gEr & d-fd ofga
W der & 3fs PAN fafras@ s
fag ang grafraa gasAl & Ara W g
& w1t & 91 @) @ Fad fw qfeai .
& 2 ¥ FI7 FHEATC T 1

Recruitment of Clerks by Banking Service
' Recruitment Board (Dalhi)

2901. SHRI MANOHAR LAL SAINI :
Will the Mipister of FINANCE be pleascd

to state ;
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(s) whether Banking Service Recruit-
ment Board (Delhi) holds a written test for
the recruitment of clerks and the successful
candidates are also required to undergo an
interview test thereafter ;

(b) if so, the reasons for holding inter-
view in addition to written test for clerical
posts ; and

(c) whether questions asked in the inter-
view cannot be included in tbe written

paper 1

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) and (c). The written test comprises
mainly objective type tests. The candidates
who qualify in the written test are called
for a personal interview. For selection of
clerks, interview is considered as an integral
part of the recruitment process as it would
ecnable assessment of traits which cannot
be evaluated by written test alone. The
clerical cadre employees of the nationalised
banks get opportunities for promotion to
the officers’ cadre within a comparatively
short time of their appointment as clerks
and once promoted are expected to shoulder
higher responsibilities. Interviews are,
therefore, considered essential to judge
the calibre of the candidates.

Proposal for ITDC Hotel at Coortallam
(Tamil Nada)

2902. SHRI M. ARUNACHALAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed 10 state ;

(a) whether Government are aware that
a tourist spot named Courtallam in Tamil
Nadu attracts large number of people all
over India ;

(b) whether there is any proposal to set
up sn 1.T.D.C. hotel at Courtallam ;
(c) whether Government of Tamil Nadu

bas sent any proposal to develop this tourist
spot ; and

(c!) if so, the action Government of
India have taken in the matter ?

AUGUST 10, 1984
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a)to(d). Yes, Sir. The State
Government had made a proposal for the
conversion of an airstrip at Kayathar near
Courtallam into an airport for use by feeder
servicé. and the construction of a 3-Star
ITDC hotel at Courtallam. Due to cons-
traints on resources, no decision has been
taken on these proposals.

Deduction of Cammission from Loans
Advanced by World Bank/International
Fisancial Institetions to States

2903. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of PINANCE
be pleased to state :

(a) whether Central Government have
been deducting commission from the loans
advanced by the World Bank, Interoational
Financial Institutions to the States and
other Municipal and civil bodies ;

(b) If so, the reasons thereof ;

(c) the percentage of commission that is
deducted from these loans by the Ceotral
Goveroment ;

(d) _whether the sponsoring banks/loan
advancing institutions bave sevcrely criticized
this deduction ; and

(e) if so, the reaction of Government
thereto 7

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (s) No, Sir.

(b) o (e). Do not arise.

Instaliation of X-Ray Machise for
Security Check at Udsaipur

2904. SHRI DEEN BANDHU VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased Lo state :

(a) whether X-Ray machine for security
check at Udaipur airport has been diverted
to other airport ; and

(b) If not, when the X-Ray machine will
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be installed at Udaipur Airport ?

THE MINISTER OF STATE OF THE
MINISTRY GQF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir.

(b) Out of the 16 units cf X-Ray Bag-
gage Checking Systems expected to be
received by December, 1984, one unit has
been carmarked for Udsipur airport. It
will be instalied and commissioned in about
2 month’s time from the date of receipt.

Losses Saffered by National Textile
Corporation

290S. PROF. P.J.K URIEN : Will the Mini-
ster of COMMERCE be pleased to state :

(a) the total losses suffered by the
National Textile Corporation till date
giving gross losses and net losses for each
year since its establishment ;

(b) the textile mills which have been
identifed as chronically sick mills ;

(c) the steps being taken to remove such
mills from their continued working at
sustained losses ;

(d) the detwils of exact measures being
contemplated to close down chronically
sick mills ; and

(¢) the steps being implemented to
reduce losses in existing units of the NTC ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANOMA) : (a) A statement glving the
required information is attached.

(b) A review of performance of the mills
under National Textile Corporation revealed
that 22 mills (19 oationalised and 3
managed) were accounting for a large part
of the total losses during the years 1981-82
and 1982-83. Of these, the following 8 nation-
alised mills were considered particularly
weak :—

1. Indore Malwa United Mills, Indore.
2, Kalylmm! Mills, Indore.
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3. Swadeshi Cotton and Flour Mills,
Indore.

4. Hira Mills, Ujjain.

5. Mysore Spinning and Weaving Mills,
Bangalore.

6. Azam Jahi Mills, Warangal.

7. Central Cotton Mills, Howrah.

Lord Krishna Textile Mills, Saharan-
pur.

(c) Some of the major steps taken to
improve the working of these mills are as
follows.

(I) Greater control on wastes and

damages through process control at
various stages ;

(ii) diversification in the pattern of pro-
duction and institutional sales ;

(iii) regular review of inputs costs, con-
sumable stores, spares, dyes and
chemicals etc. with a view to improv-
ing performance of the mills ;

(iv) infusing better management at all
levels ; and

(v) rationalisation of labour.

A study team has also been constituted to
undertake an in-depth study of the working
of 8 weakest mills of the National Textile
Corporation.

(d) There is no such proposal at present.

(e) The following major steps have been/
arc being taken to reduce losses in the
existing units of NTC, in addition to those
mentioned earlier :—

(1) modernisation of plant and machi-
pery and expansion of installed
capacity, wherever necessary ;

(li) installation of diesel generating sets
to overcome power shortage ;

(iif) economy and control in cotton inixin;
costs through use of man-made fibres,
comber waste, etc ; and

(iv) control on coal costs through better
tie-up with Railway Authorities, Coal
India, etc.
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Charter of Demands Submitted by Allaha-
bad Bank SC/Tribes Limployees’ Welfare
Council

2906. SHR1 A.C. DAS : Will the Minister
of FINANCE be pleased to state :

(a) whether Allahabad Bank Scheduled
Castes/Tribes Employees’ Welfare Council
(affiliated to All India SC/ST Bank Emplo-
yees' Federation) have submitted a charter
of demands to the Bank Management inter
alia stating as follows :

(i) pre-examination training for SC/STs
for at least iS days to be imparted,
because the already introduced period
is absolutely impractical for the pur-
pose and spirit it has been intro-
duced ;

(ii) compulsory training for SC/STs
before posting in case of recruitment
and promotion in all categories of
posts ;

(ili) posting and transfer of SC/ST emplo-
yees to be made nearer to their resi-
dential places ;

(iv) predating of sub-staff members of
1976 panel ;

(v) maintaining roster properly in all
categories of posts as per Govern-
meat directives ; and

(b) if s0, action taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : (a) Yes, Sir.

(b) The bank has reported the position
as follows :

(i) and (ii) Pre-examiuation training for
Scheduled  Caste/Scheduled
Tribe candidates is conducted
on the basis of the actual re-
quirements. Jnduction courses
of two weeks duration<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>